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Chief Conservator of Forests,

South Circle, Gurugram.

Registrar General,

National Green Tribunal,
New Delhi.

No.: 2091 Dated: 08.12.2022

Sub.: In the matter of Sonya Ghosh Vs. State of Haryana & Ors. and Hariyali Welfare Society

Vs. Union of India & Ors. in OA No. 04/2013 (Suo Moto)
{<*>t****

In the matter of Sonya Ghosh Vs. State of Haryana Ors. And Hariyali Welfare Society Vs.

Union of India & Ors. in OA No. 04/2013 (Suo Moto), Hon'ble National Green Tribunal, in its
order dated 22.09.2021, inter-alia, observed as under:

"...neither the action taken is adequate nor is information furnished complete. It is not

clear whether the illegal constructions have been demolished, which step is important in

addition to initiating prosecution and issuing show-cause notices. lle expected a

consolidated reply in respect of all the three Districts with the details of further action in
terms of Para 7 of the order dated 26.08.2020"

Hon'ble National Green Tribunal, in the order dated22.09.2021has further ordered that:

"10. Having considered the matter, we direct the Chief Secretary, Haryana to depute a

competent fficer to oversee compliance of order of this Tribunal dated 26.08.2020 for
removing illegal encroachments and illegal constructions. The fficer should be of
the rank not below the rank of Additional Secretary to the Haryana Government. The fficer
may monitor compliance by clearly understonding the scope of action to be taken so that
this Tribunal is not in the dark about the stand of the State, in absence of consolidated
response of the State. Such Nodal Officer may file a compliance report after ascertaining
all the facts within three months before the Tribunal by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/ OCR Support PDF and not in the form of Image
PDF."

In compliance of the orders of Hon'ble National Green Tribunal, the State Government of
Haryana has appointed Conservator of Forest (South Circle) as Nodal officer vide Memo no 357-
Ft- l-20221634 dated 11.02.2022 and accordingly, the present status report is being filed by the
undersigned by e-mail at j udicial-ngl@gov. in.

Enclosure: as above.

Chief of Forests,

South Circle, Gurugram



Status Report in the matter of Sonya osh Vs. State of Harvana & Ors. and

HarvatiWelfare Societv Vs. Union of India & Ors. in OA No. 04/2013 (Suo Moto)

In the matter of Sonya Ghosh Vs. State of Haryana Ors. And Hariyali Welfare Society Vs.

Union of India &Ors. in OA No. 04/2013 (Suo Moto), Hon'ble National Green Tribunal, in

its order dated22.09.2021, inter-alia, observed as under:

"...neither the action taken is adequate nor is information furnished complete. It is
not clear whether the illegal constructions have been demolished, which step is
important in addition to initiating prosecution and issuing show-cause notices. We

expected a consolidated reply in respect of all the three Districts with the details of
further action in terms of Para 7 of the order dated 26.08.2020"

Hon'ble National Green Tribunal, in the order dated22.09.2021has further ordered that:

"10. Having considered the matter, we direct the Chief Secretary, Haryana to depute

a competent officer to oyersee compliance of order of this Tribunal dated 26.08.2020

-for removing illegal encroachments and illegal constructions. The fficer
should be of the rank not below the rank of Additional Secretary to the Haryana
Government. The fficer may monitor compliance by clearly understanding the scope

of oction to be taken so that this Tribunal is not in the dark about the stand of the

State, in absence of consolidated response of the State. Such Nodal Officer may file a
compliance report after ascertaining all the facts within three months before the

Tribunal by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in theform of Image PDF."

In compliance of the orders of Hon'ble National Green Tribunal, the State Government of
Haryana has appointed Conservator of Forest (South Circle) as Nodal officer vide Memo no

357- Ft- l-2022/634 dated 11.02.2022 and accordingly, the present status report is being
filed by the undersignedto place on record the updated status of the action taken till date.

Hon'ble NGT thorough its order dated 23J0.2018 had directed for constitution of a a joint
committee comprising of the representative of MoEF&CC, Forest Department and the
District magistrate of respective district for identification of forest land and restoration of
forest land free from the violations. In compliance of the orders of the Hon'ble NGT,
Government of Haryana constituted District Committees vide order No.l495-Ft-l-201912013
dated 08.07.2019 in Gurugram and Faridabad districts.

The District Committees identified responsible departments in the district (viz. DTP,
HSPCB, Municipal Corporations/Councils, Forest, Revenue etc.) according to their
jurisdiction for identification/removal of violations. The responsible departments have
worked towards removal of violations/encroachments in their jurisdiction and have
submitted action taken reports. District Committees have compiled and submitted Action \c
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Taken Reports(ATRs) for removal of violations/encroachment for their respective Districts.
Brief summary of action taken for removal of violation in the districts is as follows:

S.N Name of District Summary of Action Taken

I Nuh In Nuh District l0 no. of violations were identified in the

area notified under section 4 and/or 5 of PLPA, 1900.

Action has been taken and in 9 cases, structures have been

demolished and area has been restored.

One remaining case is of CRPF campus in PLPA area for
which Notice was issued. In reply to the notice, CRPF

authorities have submitted that only temporary structure has

been erected for stay of firing team and no other permanent

structure except boundary to protect human, cattle and

wildlife during firing practice has been erected.

Action taken report of district Nuh is placed as Annexure- 1 .

) Gurugram In Gurugram district, no of violations that was
reported/identified in the area covered under Arravali
Notification dated 07.05j992 were as under:

o 513 violations have been identified by Haryana State

Pollution Control Board in ArravaliNotification area

besides PLPA.
. 52 violations were reported in area notified under

section 4 andlor 5 of PLPA, 1900

HSPCB has reported that they have prosecuted 513 cases for
violation of Aravali Notification dated 07.05.1992. Action
for removal/demolition of structures has been taken by MC
Sohna, MC Gurugram or DTP as per areas falling in their
jurisdiction.

MC Sohna had demolished 80 structures out of 424
structures in the area falling under its jurisdiction. There has
been a stay order in 165 no. of cases. Further, prior notices
have been served to carry out demolition scheduled to be
carried out on dated 12.12.2022.

MCG had 80 no of violations identified it the area falling
under its jurisdiction. MCG had removed violation in
Sikandarpur Ghosi area where 59 no of violations were
identified and restoring 5 acre of land. MCG had also

\
,d
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S.N. Name of District Summary of Action Taken

removed encroachment in 7 acres of land in Gwalpahadi.

Further, MCG had identified and dernolished l9 no.

farmhouses constructed in violation at village Bandhwadi.

DTP has demolished 5 farmhouses and sealed 4 farmhouses

in area falling in under its jurisdiction..

Forest Department has removed violation from -63 acres of
forest land. This includes demolition of farmhouses on 15

acres of land in Gwalpahadi; Juggi clusters in l0 acres at

Ghata, 2 acres at Basai, 2 acres at Kadipur. Another 14

structures/farmhoses in 30 acre of land at Gwalpahadi and 4

farmhouses on 4 acre of land in Raiseena has been removed.

Action taken report of district Gurugram is placed as

Annexure-l.

J Faridabad In compliance of the order of the Hon'ble Supreme Court in
matter of Khori Gaon Residents Welfare Association v/s

Union of India, CWP No. 722017221, in Faridabad district,
more than 6600 jhuggis from about 150 acres of land in
revenue estate of Lakkarpur Khori boundary walls and

structures of l0 farmhouses/marriage places had been

demolished comprising area of around 65 acresby Municipal
Corporation Faridabad.

Meanwhile violators/ illegal structure owners approached

Hon'ble Supreme Court. Hon'ble Supreme Court
deliberated on the forest status of area notified under PLPA.
Therefore the demolitions were kept in abeyance pending
Hon'ble Supreme Court decision in the matter.The Hon'ble
Supreme Court vide its judgement dated 21.07.2022
pronounced that lands covered by the special orders issued

under Section 4 of PLPA is forest land and also directed that
before the action of removal of the illegal structures,
concerned competent authority to afford an opportunity of
being heard to the affected persons and conclude such
proceedings finally not later than three months from the date

of order. Consequently, a committee under the chairmanship
of Deputy Commissioner and four other members has been

constituted to verify the unauthorized structures identified
by Divisional Forest Officer in four vil lages namely

{ 1{t
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S.N. Name of District Summary of Action Taken

LakarpurKhori, MewlaMaharaj pur, Anangpur and Ankhir.

The Committee is verifying the unauthorised structures in

area notified under section 4 of PLPA. Simultaneously,

Notices are also being given to violators to remove the

encroachments. The committee has also to verifr/examine
the claims submitted in response to the notice received for
removal of unauthorized structures.

The status of encroachment removal in Faridabad is as

under

Name of Village Area Details of the land where

violation/encroachment has been

removed (Acres) approx.

Lakkarpur 150 Acre

Ankhir 42 Acre

MewlaMahrajpur 2l Acre

Badkhal 1l Acre

GothdaMohtabad 1 Acre

Pali 3 Acre
Total -228 Acre

Action Taken Report of district Faridabad is placed as

Annexure-3.

A status report seeking grant of further time has been filed
before Hon'ble Supreme Court of India and copy of same

are annexed herewith as Annexure-4

ATRs of Nuh, Gurugram and Faridabad district are submitted herewith for the consideration
of Hon'ble National Green Tribunal

Enclosure: as above.
I.t:
\'sr

Chief ConservaYor of Forests,

South Circle, Gurugram.
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frrtrnn+utre- t

ACT'*I{ TAKTru RTTORT *f1' ORTER OT HOH'BLT NAYIONAL 6REEN TftISUIVAI"

lN o.A No.04/2013 TTTLED AS "soruyA GHosH vs srATE oF HARyAIUA AND
CI&S' ews a.h fuo. 2*/7*15 {HARYALI lrrygLFA,RE soctETY 1/$ U0t AhlD
OTHffir). {PISTRICT ITUHI Sated S'n Decembur ZAZZ

?l*n'bl* lJational Green Tribunal ha* gsassed ;tn arder rsrt Zb.t)8.2010 in A.A vt,s 0el7{)13

titlnd ax' \r;nEa 6hnsh vs Suate *t ?lar'.'sana and Ors' artd *.& fia. 2*/lAlS {Haryati W*lfar*

s*ci*ty vstJol and others)"7?** operativ* partvf the mrder il as under:-

"7" Learned Additional Advr:cate General fsr the state of Haryana t.hat

ssrn* furt**r time. Acrordingly ,ve g,rant

further time with a direction that prompt acttsn be iaken for enforcement of lau

ar':d further status repart as on 31"0L.2021 *ay te fited before the next date by 
'g-

Marl at iu.dicia.l"nBt@gow..r.fr in preferably with tl're form of searchable pDF/OCR

Supprsrt tlDF and n*t i* the f *rm *f tmage ?D?,,

It is tutsmittad that a5 per direetiorr of the Hon'bl* l,Jational 6reen Tribunal dat.ed

26'a8.2*?*, Forest De partm*nlt**k action agairisi rhe vtrsrafr,rs tn the area n*titir:d ursder

s*i;ti*ir 4 &l*r 1 ts{ Punlab Land Fr*rervatio}r Act 1:lil*. lt?sxtrart"*f the a*.i*n t";tk*n ag,a,*rt"

t'h* ''ti*lat.i*ns in tire area {alling ltnder section 4&.1*r * o{ ?*n)ab Lanrl preservati*n &,{.t.

1900 ri as under
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dated S6.02.20?t has submitted that this land was purchased by their Departmenr in 2002

*nd it is used as Firir:g Range. lt is alsc subrnitted hy the agency that to avaid accident of

h*man. wildlifc and cattle the bound*ry wall was constructed in 2014 for proteetion af
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d**e by their

*rganizatirsn.

was takarr on recrrd

1992 in the Nuh *istrict".

Tri*unal.

Now, it is further suhrnttted that as per the field reports of the Forest

Oepartrnent and ftegional Officer, Haryana Pollution Control Board Nuh {Copy attached}

lhere is no fresh violar,ion lras beeri cjetected in areasnotified uncter Arawali Notificatian

Tri'rs*na1,

Thrs report was submitted by the c*mmittee on rJated 06.04.2021 and same

The rr:port is h*reby subnitted for c$nsideration cif Hon'ble National Green

t- t \1" 
.. ... ^

',,'-' 1

ilnal hure sI ulltcer, DEputy rnDivisr

Nuh
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axy vi*larion ilotic0d in

submittrd there i-q n$t anv

Ilal"rarl lt;rkha in 13i$rrirr tJuh {Mr:rvat.)
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A cop3, of above is fan+ardsd ro the fr:ilr:rving ior krd intormarir:n and furihet necessary
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Anneyq5-s---[

Action Taken Report in O.A. No. 0412013 Sonya Ghosh Vs. State of Haryana & Others

and Haryali Welfare Society Vs. Union of India & Ors.

The Original Application No. 04 of 2013 has been filed by applicant Sonya

Ghosh before the Hon'ble National Green Tribunal on 12.09.2013. The Hon'ble Tribunal in

its order dated 23.10.2018 whereas it has been ordered as under:-

26. The Notification dated 07.05.1992 also refers to the area shown as forest land. According

to the State of Haryana itself, the area covered by NotiJication under Sectiorts 4 and 5 of the

PLPA Act is treated as forest land by the State. Area covered by PLPA notification is also

part of the above table. Moreover, in the iudgment of the Hon'ble Supreme Court in M.C.

Mehta (supra), after referring to earlier judgment in T.N. Godsvarman Thirumulpad Ys.

Union of India & Ors.2, it was made clear that area covered by the NotiJication under

Sections 4 and 5 ofthe PLPA Act wss to be treated as Forest Area.

27. In view ofabove, dny construction raised on the forest area or the area otherwise covered

by NotiJication dated 07.05.1992 without permission of the competent authority (after the

date of the said Notification) has to be treated as illegal and such forest land has to be

restored.

28. I e order accordingly. "

Accordingly, the PCCF (HoFF) Haryana had submitted the report of

Committee constituted vide orders of Additional Chief Secretary, Gort. of Haryan4 Forest &

Wildlife Departrnent, No. 1495-Ft-I- 201912013 dated 08.07.2019 in compliance of order

dated 23.10.2018, to the Hon'ble National Green Tribunal vide letter noD I-49016213 dated

18.06.2020 andD l-49017242 dated25.08.2020. The same had been accepted by the Hon'ble

Tribunal. In the report, the committee had identified the violations in areas covered by

Aravalli Notification dated 07.05.1992 and the Govemment Departments responsible for

taking necessary remedial action. The Hon'ble NGT in its order dated 26.08.2020 had

directed for prompt action for removal of violations/encroachment in the area covered.

Further, in its order dated 22.09.2021 the Hon'ble NGT has observed that

"...neither the action taken is adequate nor is information furnished complete. It is not clear

whether the illegal constructions have been demolished, which step is important in addition

w

"25. We may now deal with the issue of what are the illegal construclions in violation of

notification dated 07.05. 1992.
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to initiating prosecution and issuing show-cause notices. We expected a consolidated reply in

respect of all the three Districts with the detdils of further oction in terms of Para 7 of the

order dated 26.08.2020 "

The consolidated action taken report on the aforesaid matter regarding the

number of identified violatior/ unauthorized structures from areas covered under the Aravali

notification dated07.05.1992 for District Gurugram is as under i

S.N. Department
No of Violations

repofted
Status of Violations

I Haryana State

Pollution Control
Board

513 No. of prosecution

cases filed under EP Act,
1986 for violation of
Aravalli Notification
dated 07.05.1992 in
District Gurugram by
HSPCB.

Prosecution cases filed under EP

Act, 1986 for structures erected in
violation of Aravalli Notification
dated 07.05.1992 District Gurugram

by HSPCB.

Municipal Corporation, Gurugram,

Municipal Council, Sohna and DTP,
Gurugram have the responsibility to
demolish/remove violations in their
respective jurisdiction. The no

violation in their respective
j urisdictions is as under:-

424 violations in MC Sohna area.

80 violations in MC Gurugram area.

9 violations in DTP area.

2 Municipal
Council, Sohna

424 violations were

identified by MC Sohna

in their jurisdiction from
the list of violation
rcported by HSPCB

(These also included 195

violations as identified
by DTP falling in the

controlled area limit of
DrP).

80 farm houses has been removed/

demolished as on 30.1 1.2022.

For 165 farm houses, Stay order has

been granted by Hon'ble Civil Court,

Sohna. (u',&ttJ)

For demolition of under-construction

farmhouses, MC Sohna has

requested for appointment of duty
magistrate on 12.12.2022.

<ry

195 notices issued dated 23.05.2020

330 notices issued to farmhouses in
Raisina/Sohna Aravalli area dated

04.06.2020

11



J

J Municipal
Corporation,

Gurugram

80 violations were

identified by MCG in
their jurisdiction from the

list of violations reported

by HSPCB.

(59 in Sikandarpur

Ghosi, 2l in Gwal
Pahadi)

19 violations in forest

areas identified by MCG.

Encroachment removed from 5 acre
of Gair Mumkin Pahad land in the

Revenue Estate of Sikandarpur
Ghosi on 23, 27 and28 \tly,2020

Encroachment removed from 7 acre
of Gair Mumkin Pahad land in the

Revenue Estate of Gwal pahadi on

12.03.2020.

19 no. farmhouses demolished in the

revenue state of Bandhwadi village
on26.08.2020.

4 Town & Country
Planning

Department

9 violations were

identified by DTP in
their j urisdiction fiom the

list of violations reported

by HSPCB.

5 nos. farmhouses demolished on
03.12.2022 and 4 nos. of farmhouses

sealed on 29.11 .2022.

5 Forest

Department

52 violations in PLPA

section4and/or5area
identified and reported

by Forest Department.

Out of 52 initially identified
violations 9 no. of violation were

removed previously.

15 no of farmhouses were removed

in Gwalpahadi and Haiderpur Viran
on 25.08.2021 afi 26.08.2021 (-15
Acre),

A Juggi Cluster in Ghata (-10 Acre)
and a Nursery established on PLPA
land was removed on 27 .08 .2021 .

Encroachments were removed from
un-classed forest land at Kadipur (2
Acre) on 10.08.2021 and Basai on

22.08.2021 (-2 Acre)

14 no. of violations were demolished

on 18.10.2022 afi 20.10.2022 in
Gwalpahadi (-30 Acres)

4 no of fannhouse were demolished

in Raiseena ou,29.11.2022. (4
Acres)

Out of 52 reported violations, in 2

Additional 27 violations
were identified by Forest

Department in forest

areas subsequently.

w
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cases, approval

Conservation Act,
obtained.

under Forest

1980 has been

17 cases are pending adjudication in
the Courts

6 no violations are in the nature of
Temple/Dargah 

-and 
reported to be

constructed before PLPA notification
in 1970.

In 8 cases, Revenue authorities have

been requested to demarcate the

forest area to establish the violations.

I case is of residential cluster
(Shikohpur Kumhar Basti), Notices
has been given. Action will be

undertaken to remove the violations.

2 cases are of Govemment

Institutions and-have been issued

notices. @hondsi Jail , Indian Oil)
The action taken report submitted by all concemed deparffnents in their areas ofjurisdiction

is given below:

1. Forest Department, Gurugram:

Forest Department, Gurugram had identified 52 violations in areas enclosed under

section 4 & 5 of the Punjab Land Preservation Act (PLPA) 1900. The show-cause

notification had been issued to all violators. It is submitted that in the interim, Hon'ble

Supreme Court was hearing a Special Leave to Appeal No 7220-7221/ 2017 in the matter

of "Municipal Corporation Faridabad v/s Khori Gaon Residents Welfare Association and

others" where the substantial subject matter was same as is in case of Sonya Ghosh versus

State of Haryana & others. In the matter of C.A. Nos.l0294/2013, 11000/2013,

8173/2016, 845412014, W.P.(C) Nos. 1008/2021 and l03ll202l in SLP(C) no. 7220-

722112017 Supreme Court vide its interim order dated 20.09.2021 had observed that

" ...These matters involve issue regarding forest and non-forest land in reference to

interplay between provisions of the Punjab Land Preservation Act, 1900; Forest

Conservation Act, I 980 "

w
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Summary of Current Status and Action Taken Report by Forest Department, Gurugram

against the list of52 no. violations reported earlier is as follows:

s.
N.

Particulars
No of
Cases

I Total No. of violations restored. 16

Total No. of permissions given under FCA 1980 by MOEF&CC. 2

J Cases Pending Adiudication
a. Hon'ble Punjab and Haryana High Court J

b Hon'ble Civil Court Sohna & Gurugram 1l
Special Environment Court, Faridabad .,

Abhaypur, Rojka Gujiar villages and Sohna (Pahar Colony) areas under
violations where DRO Gurugram has been requested to direct the
Concemed Tehsildar to demarcate tle area.

8

Violations such as old temple and peer dargah which fall under section 4

or/& 5 of PLPA, 1900, where construction was done before the PLPA
notification in 1970.

6

Govemment Institutions, where Show-Cause notice has been issued.

Residential Cluster , Notices have been issued and action is yet to be taken

2

7 1

Total 52

A few additional violations in forest areas have also came to notice of Forest Deparhnent and

acted upon. Total areas restored from violations since August,202l by Forest Departrnent in

is as under:

S.N. Particulars Area restored

1
15 no of farmhouses removed in Gwalpahadi and Haiderpur
Viran on 25.08.2021 and 26.08.2021. -15 acre

2
Juggi Cluster in Ghata (-10 Acre) and a Nursery established
on PLPA land was removed on 27 .08.2021 .

- l0 acre

3 Encroachments were removed from un-classed forest land at -2 acte

{,

Later in the matter C.A. No. 1029412013 titled'Narinder Singh & Ors vs Dinesh Bhutani

& Ors" Supreme Court in its judgement dated 21.07.2022 has held that

"64. Thus, we hold that the lands covered by the special orders*sued under Section

4 of PLPA have all the trappings offorest lands within the meaning of Section 2 of the

1980 Forest Act and, therefore, the State Government or competent authority cannot

permit its use for non-forest dctivities wtthout the prior approval of the Central

Government with ffict from 25th October i,980....."

With the clear status of land notified under section 4 of PLPA, the Forest Departnent in all

eameshess has endeavoured to remove encroachments/violations in PLPA areas.

2.

c.

4.

5.

6.
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S.N. Particulars Area restored
Kadipur (2 Acre) on 10.08.2021

4
Encroachments were removed from un-classed forest land at

Basai (2 Acre\ on22.08.2021 -2 acre

5
14 no. of violations were demolished on 18.10.2022 and

20.10.2022 in Gwalpahadi

5
4 no of famrhouse were demolished in Raiseena on
29.11.2022.

Total - 63 acre

The case wise report is annexed as Annexure-l

2. Haryana State Pollution Control Board:

The Regional Officer HSPCB Gurugram region North (Vide letter dated 24.1 1.20200)

and RO HSPCB Gurugram South (Vide letter dated 24.11.2022) informed that total 513

no prosecution cases have been filed rmder Environment Protection act 1986 for violation

of provisions of Aravalli Notification dated 07.05.1992 in district Gurugram. The report

ofHSPCB is attached as Annexure- II, IIA.

No. of violations
reported

Violation Removed/Demolition

513

Prosecution cases filed under EP Act-1986 for farm house

structure in violation of Aravalli Notification dated

07.05.1992 District Gurugram by HSPCB:

068 Disposed off
274 acquitted

111 Sine Die

060 Pending

HSPCB has intimated that th€ taSk of removal of encroachmenVviolations in the area

notified under Aravalli Notification date 07.05.1992 is to be carried out by respective

civic agency viz. Municipal Corporation ,Gurugram; Muncipal Council, Sohna and

District Town & Country Planning Departrnent whomever have jurisdiction over these

area Accordingly 424 violanons were identified to be removed by MC, Sohna; 80

violations to be removed by MC Gurugram and 9 violations to be removed by DTP,

Gurugram.

3. Municipal Council, Sohna, Gurugram:

Executive Officer, Municipal Council Sohn4 vide Letter No. MCS/202213218 Dated

30.112022 has submitted that MC Sohna has received a list of 424 farm houses situated

in Aravali region within its boundary from HSPCB. Out of these farmhouses, 80 farm

houses are demolished by the MC Sohna by 03.09.2021. Thereafter there was restriction

i

-30 acre

-4acre
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on demolitions as per the orders in CWP No. PIL No.77 of 2021 titled as Court on its own

motion petitioner(s) vs. Union of India & Ors. Additionally, No new demolition notices

were issued on account of applicability of GRAP-3 guidelines in MC Sohna Area. The

demolition notices were issued after GRAP-3 has ended. The notice period of these

demolition notices is expiring on 09.12.2022. Therefore, MC Sohna vide letter no

3213lIrCS dated,30.11.2022 has requested for appointrnent of duty magistrate and police

assistance for demolition of such structures to be carried out on 12.72.2022. Further,

stay order has been passed on the demolition of 165 farm houses situated in Aravali

region of Raiseena by Honble Civil Court Sohna in case number CS-24212021 nlded

Ansal VS. State of Haryana & Ors. The next date fixed for he aring is 22.02.2023.

ATR by Municipal Council, Sohna is annexed as Annexure III.

4. Municipal Corporation, Gurugram:

MCG has submitted that MCG regularly inspects illegal encroachments in its

jurisdiction and undertakes encroachment drives. Such encroachment drives were

initiated on 23.07.2020,27.07.2020 arrd 28.07.2020 and violations were removed fiom

approximately 5 acres of land (Gair Mumkin Pahad) in the revenue estate of Sikandarpur

Ghosi. Approximately 7 acre of land (Gair Mumkin Pahad) in the revnue estate of

Gwalpahadi was freed from violations on 12.03.2020. MCG has firrther submitted that

they have demolished 19 farmhouses illegally constructed in the Bandhwadi Village. The

report of MCG is annexed as (Annexure IV).

5. District Town Planner @nforcement), Gurugram

The District Town Planner, Enforcement, Gtrrugram have submitted that for total of 9

cases identified in their jurisdiction they have sealed 4 sFuctures and demolished 5

structures. The Action taken report has been submitted vide letter no.GN/DTP-

E,12022113729 dated 03.12.2022 is annexed as Annexure- V.

"*,'on",,
D lVlS Officer,
Gurugram

-cum-Member Secretary.

DIG Forest,

MoEF & CC

Regional

Office,Chandigarh.

Deputy
Gurugmm
-cum-Chairman
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***********

.:.rqi+n frq-q d vrq-+l q fu{qr o.ror t fu rfld q-6r$ Eh-T 4&s d et t
uft-6qup ot foild ftFq rc-R l,z,
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flqq,-

18.10 2022

r}-qr d *Yfr

darT 20.10.2022 t Edqd Tn GrAq

qrfr t,-
Narne of Farm House

NeelamPasricha-2No.

M u.u 
". 

i-s i, eT s, t, r, r.*ra t

Satya Prakash I(hosla

anitsr',r.n*

t;kh*i r,l.t
Harish Gupta

Gau Ved Vigyan Kendra

Anancl Bagh [1 No. Building structure and boundary

wall dernolished and 4 No. Building structure

balance.J 
I

5 No. Boundary Wall without any structure in

Ground

'I'otal

F;^O(
{q qlfuo orffi,

usqlrl I /

fuqo

3TIrI.li

l2
l.)t'l____--
l4

762Lm2 + 3353 m2

72L4 m2

1-6286 m2

4439 m2

1.1.372 mZ

3565 m2

50575 m2 [Approx)

LZLO3Z mz (29.90 Acre Approx)

&orncers
Crfrugran

Demolished Area

81,66 m2

8441m2

F-L
la

lo*"*^
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U142739t2022
File No.HSPcB-2700061912021-Region Gurugram soujth-HSpcB 185

Annexure - II

Regiona! Office, Gurugram (S)
Haryana State Pollution Control Board

3rd Floor, HSIIDC Complex, IMT Manesar, Gurugram
Website - www.hspcb.gov.in E-Mail - hspcbrogrs@gmail.com'fele No. OL24-229O2O7, 0124-2290208

To

The Divisional Forest Officer,
Member Secretary of the Committee,, Gurugram

Sub: OA No. 4l2OL3 titled as "Sonya Ghosh Vs. State of
Haryana & Ors. and OA

No, 28 of 2O15 (Haryali Welfare Society Vs. Uol & Ors. (Suo
Moto) pending before

Hon'ble National Green Tribunal, New Delhi).

Ref: Your Office letter No. 4831-36-G dated 23.LL.2O22.

Kindly refer to the subject noted above; please find enctosed
herewith the action taken report /compliance report in the above
said matter pertaining to Gurugram Region (S) for your kind
information and further necessary action.

This is for information and further necessary action please.

DA/ lnnexure-A Signed by Sandeep Singh

D ate: 24 - I 1 -2022 1 6:3 1 :21

Reason: Aooroved
Regional Cjfficer

Gurugram Region (S)

CC: - A copy of above is forwarded to the following for information and
necessary action, please.:-

l-. The Deputy Commissioner, Gurugram

2. The Regional Officer, Haryana State Pollution Control Board, Gurugram
Region (N) at Gurugram.

DA/ Annexure-A
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Sr. 
No.

Title of the case Filed under the 
Act/Rules

Case 
No. 

status
1 Arjun Lal Dhankani (Farm House No. CR-28, Aravali Retreat, Raisina, Gurgaon) EP Act 05/10 Acquitted

2 Smt. Suman Kansal etc. (Farm House No. F-15 A, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 10/10 Acquitted

3 Mrs. Kalpana Chaudhary etc (Farm House No. F-15, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 14/10 Acquitted

4 Mrs. Surjeet Kaur Manchanda etc. (Farm House No. F-48 A, Aravali Retreat, 
Raisina, Gurgaon)

EP Act 16/10 Acquitted

5 Ayesha Chawla etc. (Farm House No. R-1, Aravali Retreat, Raisina, Gurgaon) EP Act 17/10 Acquitted

6 Mrs. Rekha Pillay Yadav etc. (Farm House No. G-4 C, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 20/10 Acquitted

7 Sh. Vikas Rathee (Farm House No. D-32, Golden Height, Sohna, Gurgaon) EP Act 297/09 Acquitted

8 Mr. Ramesh Kumar (Farm House No. D-34, Golden Height, Sohna, Gurgaon) EP Act 299/09 Acquitted

9 Jasjeet Singh Rekhi etc. (Farm House No. G-5 A, Aravali Retreat, Raisina, Gurgaon) EP Act 3/10 Acquitted

10 Sh. Ajit Singh Chauhan (Farm House No. D-25, Golden Height, Sohna, Gurgaon) EP Act 300/09 Acquitted

11 M/s High Points Expedition & Tours (Farm House No. D-72, Golden Height, Sohna, 
Gurgaon)

EP Act 301/09 Acquitted

12 Ashok kumar rajput EP Act 302/09 Acquitted
13 Dr. Upendra Kaul (Farm House No. D-84, Golden Height, Sohna, Gurgaon) EP Act 303/09 Acquitted

14 Sh. Raj Kumar Khanna (Farm House No. D-58, Golden Height, Sohna, Gurgaon) EP Act 304/09 Acquitted

15 Sh. Arun Kumar Seth (Farm House No. D-13, Golden Height, Sohna, Gurgaon) EP Act 305/09 Acquitted

16 Sh. Vijay Kumar (Farm House No. D-24, Golden Height, Sohna, Gurgaon) EP Act 306/09 Acquitted

17 Sh. Rajesh Mehta (Farm House No. D-28, Golden Height, Sohna, Gurgaon) EP Act 307/09 Acquitted

18 Leela Nair (Farm House No. E-4A, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 312/09 Acquitted

19 Shashi Bala (Farm House No. E-41, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 313/09 Acquitted

20 Sanjiv Kaul (Farm House No. F-4, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 314/09 Acquitted

21 Sanjay Wadhwa (Farm House No. E-17 A, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 315/09 Acquitted

22 Ranjana Manglagiri (Farm House No. F-66, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 316/09 Acquitted

23 Ramesh Aggarwal (Farm House No. E-46, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 317/09 Acquitted

24 Sarla Holdings (Farm House No. D-36, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 318/09 Acquitted

25 Dinesh Singh Yadav (Farm House No. B-41, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 319/09 Acquitted

26 Sachin Jindal (Farm House No. F-7, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 320/09 Acquitted

27 Amar Nath Gupta (Farm House No. E-44, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 321/09 Acquitted

28 Sharat Jain (Farm House No. C-65, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 322/09 Acquitted

29 Lajinder Singh (Farm House No. F-31, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 323/09 Acquitted

30 Amar Nath Gupta (Farm House No. CR-10, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 324/09 Acquitted

31 Pawan Vohra (Farm House No. E-10 A, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 328/09 Acquitted

32 Soma Wadhwa (Farm House No. CR-12B, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 332/09 Acquitted

33 Kapil Singla (Farm House No. D-15, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 333/09 Acquitted

34 Narinder Khurana (Farm House No. E-52, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 334/09 Acquitted

35 Dinesh Singh Yadav (Farm House No. B-39, Aravali Retreat, Raisina, Sohna, 
Gurgaon

EP Act 335/09 Acquitted

36 Subodh Kumar (Farm House No. C-56, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 338/09 Acquitted

37 Sachin Jindal (Farm House No. F-7A, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 339/09 Acquitted

38 Sharat Jain (Farm House No. C-67, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 340/09 Acquitted

39 Suchbir Singh (Farm House No. C-57, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 342/09 Acquitted

40 Rahul Mathur etc. (Farm House No. D-42, Golden Height, Sohna, Gurgaon) EP Act 343/09 Acquitted

Total no. of Cases in SPE

28



41 Anil Kumar Gupta etc. (Farm House No. D-87, Golden Height, Sohna, Gurgaon) EP Act 344/09 Acquitted

42 M/s D &A Stores etc. (Farm House No. D-55 A, Golden Height, Sohna, Gurgaon) EP Act 345/09 Acquitted

43 Umesh Malik etc. (Farm House No. D-93, Golden Height, Sohna, Gurgaon) EP Act 346/09 Acquitted

44 Ms. Shrishti Rai etc. (Farm House No. D-74, Golden Height, Sohna, Gurgaon) EP Act 347/09 Acquitted

45 Anandi Prasad etc. (Farm House No. D-27, Golden Height, Sohna, Gurgaon) EP Act 348/09 Acquitted

46 Ms. Shrishti Rai etc. (Farm House No. D-76, Golden Height, Sohna, Gurgaon) EP Act 349/09 Acquitted

47 Alind Pramanick etc. (Farm House No. D-62, Golden Height, Sohna, Gurgaon) EP Act 350/09 Acquitted

48 Sanjeev Kamal etc. (Farm House No. D-18, Golden Height, Sohna, Gurgaon) EP Act 351/09 Acquitted

49 Omprakash Chawla etc. (Farm House No. D-81, Golden Height, Sohna, Gurgaon) EP Act 352/09 Acquitted

50 Karuna Gajwani etc. (Farm House No. F-3, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 355/09 Acquitted

51 Karuna Gajwani etc. (Farm House No. F-3 A, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 356/09 Acquitted

52 Archana Narula etc. (Farm House No. D-118, Golden Height, Sohna, Gurgaon) EP Act 367/09 Acquitted

53 Silicon Biztech Pvt. Ltd. Etc. (Farm House No. D-89, Golden Height, Sohna, 
Gurgaon)

EP Act 369/09 Acquitted

54 Anil Kumar Batra etc. (Farm House No. D-88, Golden Height, Sohna, Gurgaon) EP Act 370/09 Acquitted

55 Navneet Shankar etc. (Farm House No. E-15, Golden Height, Sohna, Gurgaon) EP Act 371/09 Acquitted

56 Pawan Kumar etc. (Farm House No. D-59, Golden Height, Sohna, Gurgaon) EP Act 372/09 Acquitted

57 Ananta Prasad Mishra etc. (Farm House No. D-15, Golden Height, Sohna, Gurgaon) EP Act 373/09 Acquitted

58 Nitin Naram Beri etc. (Farm House No. D-122, Golden Height, Sohna, Gurgaon) EP Act 374/09 Acquitted

59 Vijay Kumar Rewal etc. (Farm House No. D-55 G, Golden Height, Sohna, Gurgaon) EP Act 375/09 Acquitted

60 Dr. Chaaya Iyengar etc. (Farm House No. E-4, Golden Height, Sohna, Gurgaon) EP Act 376/09 Acquitted

61 Mr. Rajinder Malhan etc. (Farm House No. D-46, Golden Height, Sohna, Gurgaon) EP Act 377/09 Acquitted

62 Dr. Mohammaed Zaki etc. (Farm House No. D-55, Golden Height, Sohna, Gurgaon) EP Act 379/09 Acquitted

63 Devinder Kumar Sahdev etc. (Farm House No. E-2, Golden Height, Sohna, 
Gurgaon)

EP Act 380/09 Acquitted

64 Kodangudi Venkatraman Sundra Ram etc. (Farm House No. E-1, Golden Height, 
Sohna, Gurgaon)

EP Act 383/09 Acquitted

65 Mrs. Lalita Gulati etc. (Farm House No. D-80, Golden Height, Sohna, Gurgaon) EP Act 385/09 Acquitted

66 Mrs. Sunita Marwah etc. (Farm House No. D-55 B, Golden Height, Sohna, Gurgaon) EP Act 386/09 Acquitted

67 Navneet Gupta etc. (Farm House No. D-56, Golden Height, Sohna, Gurgaon) EP Act 387/09 Acquitted

68 Kuldeep Kumar Kohli etc. (Farm House No. A-2, Aravali Retreat, Raisina, Gurgaon) EP Act 390/09 Acquitted

69 Puneet Singla etc. (Farm House No. D-13 A, Aravali Retreat, Raisina, Gurgaon) EP Act 398/09 Acquitted

70 Mrs. Anjlee Prakash etc. (Farm House No. C-44 A, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 399/09 Acquitted

71 Bibhu Datta Panda etc.(Farm House No. F-26, Aravali Retreat, Raisina, Gurgaon) EP Act 4/10 Acquitted

72 Gaganbir Singh Kular etc. (Farm House No. A-44, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 400/09 Acquitted

73 Jai P. Sawhney etc. (Farm House No. A-47 A, Aravali Retreat, Raisina, Gurgaon) EP Act 402/09 Acquitted

74 Jai P. Sawhney etc. (Farm House No. D-47 B, Aravali Retreat, Raisina, Gurgaon) EP Act 403/09 Acquitted

75 Leena Mishra etc. (Farm House No. B-14, Aravali Retreat, Raisina, Gurgaon) EP Act 404/09 Acquitted

76 Jitender Kumar Verma etc. (Farm House No. C-83, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 405/09 Acquitted

77 Mukesh Jain etc. (Farm House No. A-16, Aravali Retreat, Raisina, Gurgaon) EP Act 407/09 Acquitted

78 R.C. Aryan etc. (Farm House No. B-56, Aravali Retreat, Raisina, Gurgaon) EP Act 409/09 Acquitted

79 Mrs. Neeru Sehhal etc. (Farm House No. C-61, Aravali Retreat, Raisina, Gurgaon) EP Act 410/09 Acquitted

80 Mrs. Geetika Kalha etc. (Farm House No. B-44, Aravali Retreat, Raisina, Gurgaon) EP Act 411/09 Acquitted

81 Kishore V. Jagtani etc. (Farm House No. F-3 A, Aravali Retreat, Raisina, Gurgaon) EP Act 414/09 Acquitted29



82 Vikas Pahwa etc. (Farm House No. A-43, Aravali Retreat, Raisina, Gurgaon) EP Act 418/09 Acquitted

83 Vicky Agarwal etc. (Farm House No. CR-7, Aravali Retreat, Raisina, Gurgaon) EP Act 419/09 Acquitted

84 Satya Narain Jiggyasu etc. (Farm House No. C-36, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 421/09 Acquitted

85 Sanjeev Narula etc. (Farm House No. F-41, Aravali Retreat, Raisina, Gurgaon) EP Act 425/09 Acquitted

86 Vishal Jindal etc. (Farm House No. D-9, Aravali Retreat, Raisina, Gurgaon) EP Act 428/09 Acquitted

87 Mrs. Santosh Jain etc. (Farm House No. D-40, Aravali Retreat, Raisina, Gurgaon) EP Act 6/10 Acquitted

88 Mrs. Santosh Jain etc. (Farm House No. D-40 A, Aravali Retreat, Raisina, Gurgaon) EP Act 7/10 Acquitted

89 Stic Travels Pvt. Ltd. (Farm House No. F-6, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 327/09 Acquitted

90 Ram Kishan Gupta (F-33, Raisina) EP Act 109/09 Acquitted
91 Chitra Jain (E-28, Raisina) EP Act 110/09 Acquitted
92 R.O.G. Versus K. D. Khanna (D-75, Golden Height) EP Act 114/09 Acquitted
93 R.O.G. Versus Danish Maan Jaki      (D-53, Golden Height) EP Act 116/09 Acquitted
94 R.O.G. Versus Neeraj Bansal (D-37, Golden Height) EP Act 122/09 Acquitted
95 R.O.G. Versus Chander Shekhar (D-20, Golden Height) EP Act 126/09 Acquitted
96 R.O.G. Versus Raman S Sindhu (D-69, Golden Height) EP Act 127/09 Acquitted
97 R.O.G. Versus Rama Sircor ( D-36, Golden Height) EP Act 128/09 Acquitted
98 M/s Sarla Holdings Pvt. Ltd (Pathways World School) Farm House No. E-29  Raisina 

Aravali Retreat Gurgaon
EP Act 130/09 Acquitted

99 Deepak Wadhaya (CR-4-A, Raisina) EP Act 132/09 Acquitted
100 Ranjana Malhotra (C-34, Raisina) EP Act 138/09 Acquitted
101 R.O.G. Versus Tarsem Chand Gupta (D-5, Golden Height) EP Act 165/09 Acquitted
102 R.O.G. Versus Rahul Jain (D-21, Golden Height) EP Act 167/09 Acquitted
103 Kamal Jeet Singh (E-16, Raisina) EP Act 179/09 Acquitted
104 Kamal Jeet Singh (E-55, Raisina) EP Act 180/09 Acquitted
105 R.P. Suhag (G-5-B, Raisina) EP Act 182/09 Acquitted
106 Ram Krishna Gupta F-33,Raisina EP Act 183/09 Acquitted
107 H.S.P.C.B Versus M/s Ansals Housing and Construction Ltd etc EP Act 19/07 Acquitted
108 Kamal Jeet Singh (E-49, Raisina) EP Act 192/09 Acquitted
109 R.O.G. Versus Charandeep S. Saluja (A-18, Raisina) EP Act 196/09 Acquitted
110 R.O.G. Versus Ritesh Kamboj (B-31, Raisina) EP Act 200/09 Acquitted
111 R.O.G. Versus Raman Chhabra (A-31-D, Raisina) EP Act 205/09 Acquitted
112 R.O.G. Versus Vijay Sushma K.S. Chauhan (A-26, Raisina) EP Act 206/09 Acquitted
113 G-5-A Farm House EP Act 232/09 Acquitted
114 Exim Investment & Acquision (G-3, Raisina) EP Act 233/09 Acquitted
115 R.O.G. Versus Ajay Grover Site: Farm House No. D 120 Golden Height Gurgaon EP Act 240/09 Acquitted

116 Releant Financial (E-12, Golden Height) EP Act 242/09 Acquitted
117 Ash & Co etc. (E-19, Golden Height) EP Act 245/09 Acquitted
118 Sunil Kumar ,Golden Hieght ,Sohna. EP Act 378/09 Acquitted
119 P.K. Dutta (D-35, Raisina) EP Act 77/09 Acquitted
120 Sanjeev Narula (F-41, Raisina) EP Act 81/09 Acquitted
121 R.O.G. Versus A.R Salins (E-17, Golden Height) EP Act 83/09 Acquitted
122 Rohit Aggarwal (D-33, Raisina) EP Act 90/09 Acquitted
123 Sunil Rakheja (D-34-A, Raisina) EP Act 91/09 Acquitted
124 Nand Kumar Chawala  (F-18 -A, Raisina) EP Act 94/09 Acquitted
125 R.O.G. Versus Ajay Grover (D-120, Golden Height) EP Act 96/09 Acquitted
126 R.O.G. Versus Ashok Vohra (D-49, Golden Height) EP Act 97/09 Acquitted
127 P.S. Atri, E-8, Golden Height Sohna, Gurgaon EP Act 168/09 Acquitted
128 R.O.G. Versus Vashi Thakurdas Shewar Mani (A-13, Raisina) EP Act 174/09 Acquitted
129 R.O.G. Versus Azim Zafar (D-50, Golden Height) EP Act 98/09 Acquitted
130 Sanjeev  Garg s/o Late sh. Yatish chandra , (Farm House No.A-33 B Aravali Retreat 

Raisina.)
EP Act 24/14 Acquitted

131 Sanjeev Koul  s/o A.K Koul  25/26 ,( Farm House No.F-2 & CR-13, Aravali Retreat 
Raisina.)

EP Act 18/14 Acquitted

132 Director (Parshant Jain s/o Parmod jain) (Farm House No.E-39 A,Aravali Retreat 
Raisina)

EP Act 17/14 Acquitted

133 Ashok Kumar Umat s/o Vidhya parkash Umat (Farm House No.E-24,Aravali Retreat 
Raisina.)

EP Act 21/14 Acquitted30



134 Sarla Holding  P.V.T  L.T.D ,2,Sainik Farms,(Farm House No.E-23,Aravali Retreat 
Raisina)

EP Act 9/14 Acquitted

135 Ashok Kumar Jain ,P.O Box 22401,13085,(Farm House No.B-64,Aravali Retreat 
Raisina)

EP Act 21/14 Acquitted

136 Amar nath Gupta s/o Kailash Gupta ,(Farm House No.CR-10-A,Aravali Retreat 
Raisina)

EP Act 28/14 Acquitted

137 Aotar Singh Kapoor  s/o Sant Kapoor,(Farm House No.CR-1 A,Aravali Retreat 
Raisina)

EP Act 26/14 Acquitted

138 Puspa Jain w/o Parmod Jain ,(Farm House No.E-27,Aravali Retreat Raisina) EP Act 30/14 Acquitted

139 Satish Sahni s/o Sh.Roshan lal ,(FarmHouse No.R-3,Aravali Retreat Raisina) EP Act 29/14 Acquitted

140 Vipin Kapooor  s/o G.C Kapoor,(Farm House No.D-51,Aravali Retreat Raisina) EP Act 48/14 Acquitted

141 Gajender  Singh s/o Ved Ram (Farm House No.A-1 to A-4, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 23/13 Acquitted

142 Narender Singh Sohna,Gurgaon,Aravali Retreat Raisina) EP Act 27/13 Acquitted
143 Satish Kumar s/o Mngat Ram (Farm House No.A-80 to A-81,Sohna,Gurgaon,Aravali 

Retreat Raisina)
EP Act 30/13 Acquitted

144 V.N Dalmia (Farm House No.A-38,Aravali Retreat Raisina.) EP Act 107/14 Acquitted
145 Ajay  Kumar Garg (Farm House No.A-34, Aravali Retreat Raisina.) EP Act 105/14 Acquitted
146 Sural Pal (Farm House No.A-1, Aravali Retreat Raisina.) EP Act 113/14 Acquitted
147 Ramesh Kumar (Farm House No.F-42,Aravali Retreat Raisina) EP Act 95/14 Acquitted
148 Raj Ravel & Associates, (Farm House No.D-11,Golden Height, Sohna EP Act 133/14 Acquitted
149 Abhay Kishan Mehta ,(Farm House No.D-14, ,Golden Height, Sohna EP Act 135/14 Acquitted
150 Lakhani Shoe Co.(Farm House No.D-71,Golden Height, Sohna EP Act 143/14 Acquitted
151 Lakhani Shoe Co.(Farm House No.D-73,Golden Height, Sohna EP Act 146/14 Acquitted
152 A.K. Kapoor (Farm House No.CR-28,Aravali Retreat Raisina) EP Act 142/14 Acquitted
153 P.P.N Properties(Farm House No.CR-11,Aravali Retreat Raisina) EP Act 141/14 Acquitted
154 Jitendra,29,mavjinav,(Farm House No.C-60,Aravali Retreat Raisina) EP Act 68/14 Acquitted
155 Shakuntla S Jaiman(Farm House No.E-15,Aravali Retreat Raisina) EP Act 65/14 Acquitted
156 Shekhar Kapoor,(Farm House No.B-7,Aravali Retreat Raisina) EP Act 81/14 Acquitted
157 Rajan Kochkar(Farm House No.D-44 A,Aravali Retreat Raisina) EP Act 73/14 Acquitted
158 Barkha Bahl(Farm House No.D-42, Aravali Retreat Raisina) EP Act 67/14 Acquitted
159 Rachna Jain (Farm House No.E-38,Aravali Retreat Raisina) EP Act 77/14 Acquitted
160 Vinod Aggarwal(Farm House No.A-31-E,Aravali Retreat Raisina) EP Act 69/14 Acquitted
161 Shashi Malik (Farm House No.A-1-4,Aravali Retreat Raisina) EP Act 78/14 Acquitted
162 Jagat Pal Gupta,(Farm House No.CR-5,Aravali Retreat Raisina) EP Act 61/14 Acquitted
163 Rekha Pillay Yadav (Farm House No.G-4-C,Aravali Retreat Raisina) EP Act 63/14 Acquitted
164 D.S Morqulite ,(Farm House No.C-91,Aravali Retreat Raisina) EP Act 58/14 Acquitted
165 L.T Nanwani ,(Farm House No.A-15,Aravali Retreat Raisina) EP Act 57/14 Acquitted
166 Satya Narain Mittal,(Farm House No.A-60,Aravali Retreat Raisina) EP Act 152/14 Acquitted
167 A.K.Verma (Farm House No.         ,Aravali Retreat Raisina.) EP Act 155/14 Acquitted
168 Anita Koul(Farm House No.CR-20,Aravali Retreat Raisina.) EP Act 156/14 Acquitted
169 Mamraj etc. (Farm House No. E-14 A, Aravali Retreat, Raisina, Gurgaon) EP Act 13/10 Acquitted

170 Bhaskar Tomar (Farm House No. E-45, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 330/09 Acquitted

171 Bhajan Kaur (Farm House No. C-55, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 336/09 Acquitted

172 Suresh Bala Juneja etc. (Farm House No. F-17 A, Aravali Retreat, Raisina, Sohna, 
Gurgaon

EP Act 358/09 Acquitted

173 Priti Behal etc. (Farm House No. F-29, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 360/09 Acquitted

174 Mrs. Anjali Duggal etc. (Farm House No. D-55, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 361/09 Acquitted

175 Priti Behal etc. (Farm House No. F-29 A, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 362/09 Acquitted

176 Suresh Bala Juneja etc. (Farm House No. F-17, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 366/09 Acquitted

177 Mrs. Neeta Singh etc. (Farm House No. C-133, Aravali Retreat, Raisina, Gurgaon) EP Act 388/09 Acquitted

178 Pawan Kumar Katia etc. (Farm House No. F-43, Aravali Retreat, Raisina, Gurgaon) EP Act 397/09 Acquitted

179 Harvinder Singh Duggal etc. (Farm House No. A-24, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 401/09 Acquitted

180 Naina Nagpal etc. (Farm House No. B-5, Aravali Retreat, Raisina, Gurgaon) EP Act 408/09 Acquitted

181 Mrs. Harvinder Kaur etc. (Farm House No. A-42, Aravali Retreat, Raisina, Gurgaon) EP Act 412/09 Acquitted

182 A.K. Kaul (CR -31, Raisina) EP Act 135/09 Acquitted
31



183 Praveen Juneja (F-40, Raisina) EP Act 181/09 Acquitted
184 Tarun Textile (D-39, Raisina) EP Act 234/09 Acquitted
185 Balwinder Joshi (F-39, Raisina) EP Act 76/09 Acquitted
186 Happy Apparels (Farm House No.B-8.Aravali Retreat Raisina) EP Act 89/14 Acquitted
187 Smt. Saru Bhartia etc. (Farm House No. C-18, Aravali Retreat, Raisina, Gurgaon) EP Act 426/09 Acquitted

188 Smt. Saru Bhartia etc. (Farm House No. C-18 A, Aravali Retreat, Raisina, Gurgaon) EP Act 427/09 Acquitted

189 R.O.G. Versus Puneet Singla   Farm House No. D-13  Raisina Aravali Retreat 
Gurgaon

EP Act 172/09 Acquitted

190 Kapil Singla (D-15-A, Raisina) EP Act 187/09 Acquitted
191 Ranjana Manglagiri (Farm House No. F-64, Aravali Retreat, Raisina, Sohna, 

Gurgaon)
EP Act 310/09 Acquitted

192 Puran Singh Dabas (Farm House No. E-8 A, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 311/09 Acquitted

193 Ravinder Bir Singh etc. (Farm House No. D-27 A, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 359/09 Acquitted

194 Maninder Kaur etc. (Farm House No. B-56, Aravali Retreat, Raisina, Gurgaon) EP Act 413/09 Acquitted

195 Jai Shankar etc. (Farm House No. G-15, Aravali Retreat, Raisina, Gurgaon) EP Act 406/09 Acquitted

196 Indu Marwaha (F-20, Raisina) EP Act 108/09 Acquitted
197 Jai Shankar (G-16, Raisina) EP Act 73/09 Acquitted
198 Roshan Lal (G-21-A, Raisina) EP Act 70/09 Acquitted
199 Nand Kumar Chawala  (F-18 -B, Raisina) EP Act 156/09 Acquitted
200 Rattan D. Arjun etc. (Farm House No. CR-14 A, Aravali Retreat, Raisina, Gurgaon) EP Act 422/09 Acquitted

201 Rattan D. Arjun etc. (Farm House No. CR-14 B, Aravali Retreat, Raisina, Gurgaon) EP Act 423/09 Acquitted

202 Raj Bail Singh (CR-22, Raisina) EP Act 152/09 Acquitted
203 Pankaj Sahni (C-23, Raisina) EP Act 154/09 Acquitted
204 Paramvir Puri, Farm house no. (B-86, Raisina), Aravali Retreat, Dist-Gurugram EP Act 202/09 Acquitted

205 Rajinder Kumar Joshi (F-39-A, Raisina) EP Act 140/09 Acquitted
206 Naresh Verma (D-39-A, Raisina) EP Act 162/09 Acquitted
207 Brotherhood Consultants (D-18, Raisina) (Manjeet Singh & Others)(Manjeet Singh) EP Act 120/09 Acquitted

208 V.P. Singh Rathore (D-16, Raisina) EP Act 139/09 Acquitted
209 Naresh Kumar (C-76, Raisina) EP Act 146/09 Acquitted
210 R.O.G. Versus Ms. Madhu Chawala Farm H. No. C-II-8  Raisina Aravali Retreat 

Gurgaon
EP Act 208/09 Acquitted

211 Mrs. Surinder Pradhan etc. (Farm House No. D45 A, Aravali Retreat, Raisina, 
Sohna, Gurgaon)

EP Act 364/09 Acquitted

212 Mrs. Anita Shourie etc. (Farm House No. F-35, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 363/09 Acquitted

213 Sharda Agarwal etc. (Farm House No. R-4, Aravali Retreat, Raisina, Gurgaon) EP Act 18/10 Acquitted

214 Shonu Chandra etc. (Farm House No. C-3, Aravali Retreat, Raisina, Gurgaon) EP Act 15/10 Acquitted

215 Vinod Sehgal (Farm House No. G-1, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 309/09 Acquitted

216 Pushpa Pangtey (Farm House No. G-19, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 326/09 Acquitted

217 Mukul Chand Aggarwal (Farm House No. F-46, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 329/09 Acquitted

218 Munish Kumar (Farm House No. F-24, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 331/09 Acquitted

219 Ranjana Gupta (Farm House No. A-39, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 337/09 Acquitted

220 Kuldip Sahadev etc. (Farm House No. D-27, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 357/09 Acquitted

221 Mrs. Shakuntala Saharan etc. (Farm House No. A-36, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 389/09 Acquitted

222 Guneet Dhillon etc. (Farm House No. G-4 B, Aravali Retreat, Raisina, Gurgaon) EP Act 416/09 Acquitted

223 Shivanand Sharan etc. (Farm House No. C-12, Aravali Retreat, Raisina, Gurgaon) EP Act 420/09 Acquitted

224 Pushpa Pangtey etc. (Farm House No. G-18, Aravali Retreat, Raisina, Gurgaon) EP Act 424/09 Acquitted

225 Padam Parkash Kumra etc. (Farm House No. D-46 A, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 9/10 Acquitted

226 Anita Suhag etc. (Farm House No. D-46, Aravali Retreat, Raisina, Gurgaon) EP Act 11/10 Acquitted

227 Anita Suhag etc. (Farm House No. D-48, Aravali Retreat, Raisina, Gurgaon) EP Act 12/10 Acquitted32



228 Anita Badhwar (Farm House No. D-45, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 325/09 Acquitted

229 Inder Bahl etc. (Farm House No. F-27, Aravali Retreat, Raisina, Sohna, Gurgaon) EP Act 354/09 Acquitted

230 Mohinder Singh Grover etc. (Farm House No. A-47 C, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 391/09 Acquitted

231 Arun Sharma etc. (Farm House No. C-19, Aravali Retreat, Raisina, Gurgaon) EP Act 393/09 Acquitted

232 J.L. Khanna etc. (Farm House No. D-31, Aravali Retreat, Raisina, Gurgaon) EP Act 415/09 Acquitted

233 Lt. Col. Krishan Kumar Chabbra (Farm House No. C-14, Aravali Retreat, Raisina, 
Sohna, Gurgaon)

EP Act 341/09 Acquitted

234 Namita Mehta (C-II-22, Raisina) EP Act 144/09 Acquitted
235 Sunil Kalra (CR-23, Raisina) EP Act 151/09 Acquitted
236 Sanjay Mittal (D-14, Raisina) EP Act 153/09 Acquitted
237 Prateek Srivastva (F-14, Raisina) EP Act 158/09 Acquitted
238 Gulshan Rai Jain(D-5, Raisina) EP Act 159/09 Acquitted
239 Gulshan Rai Jain (D-5-A, Raisina) EP Act 160/09 Acquitted
240 Jyothmoy Daw, D-11, Aravali Retreat, Raisina EP Act 188/09 Acquitted
241 R.O.G. Versus Jamuna Krishnan (A-19, Raisina) EP Act 195/09 Acquitted
242 R.O.G. Versus Anthony Jesudesen (D-17, Golden Height) EP Act 239/09 Acquitted
243 H.S.P.C.B Versus M/s Ansals Properties and  Infrastructure Ltd.,etc EP Act 12/07 Acquitted
244 Rajeev Singh (C-141, Raisina) EP Act 186/09 Acquitted
245 Capt. Vijay Malik (C-30, Raisina) EP Act 133/09 Acquitted
246 Shobha Tuli (CR-14, Raisina) EP Act 190/09 Acquitted
247 R.O.G. Versus A.K. Luthra Farm House No. CR-17  Raisina Aravali Retreat Gurgaon EP Act 169/09 Acquitted

248 R.O.G. Versus Shiv Mohan Mehra (B-4, Raisina) EP Act 175/09 Acquitted
249 Narainan Nair, B-6, Aravali Retreat, Raisina EP Act 184/09 Acquitted
250 H.S.P.C.B Versus M/s Avion Remedies (P) Ltd. Etc EP Act 20/07 Acquitted
251 Prasenjiti Ganguly (E-36, Raisina) EP Act 72/09 Acquitted
252 Sunil Luthra (D-35-A, Raisina) EP Act 85/09 Acquitted
253 Jeewan Mohan (E-21, Raisina) EP Act 89/09 Acquitted
254 Anita Mittal (G-20, Raisina) EP Act 93/09 Acquitted
255 Nirmal Kumar Jain (F-25, Raisina) EP Act 136/09 Acquitted
256 C.P Kukreja Associates (F-9 & F-11, Raisina) EP Act 185/09 Acquitted
257 Ashok Tuli (C-80-A, Raisina) EP Act 191/09 Acquitted
258 J.S. Mundry (E-19, Raisina) EP Act 82/09 Acquitted
259 Sharad Mohan (C-29 & C-31, Raisina) EP Act 131/09 Acquitted
260 R.O.G. Versus Ms. Ritu Lekhi etc. (B-57, Raisina) EP Act 201/09 Acquitted
261 R.O.G. Versus Sh. Sushil Gupta Farm House No. CR-15  Raisina Aravali Retreat 

Gurgaon
EP Act 170/09 Acquitted

262 Rajesh Chand Vats (G-3-A, Raisina) EP Act 71/09 Acquitted
263 P.P.N PRO EP Act 235/09 Acquitted
264 K.K. Nanda (Farm House No. D-12, Aravali Retreat, Raisina, Gurgaon) EP Act 241/09 Acquitted
265 Raj Kumar Gupta (E-26) EP Act 69 of 

2009
Acquitted

266 Ajay Birbal Kapoor etc (Farm House No. CR-27, Aravali Retreat, Raisina, Sohna, 
Gurgaon)

EP Act 365/09 Acquitted

267 Akaram Jamal etc. (Farm House No. A-58, Aravali Retreat, Raisina, Gurgaon) EP Act 392/09 Acquitted

268 Arvind S. Barrar (C-L-7, Raisina) EP Act 149/09 Acquitted
269 Arvind S. Barrar (C-L-8, Raisina) EP Act 129/09 Acquitted
270 Bela Juneja etc. (Farm House No. F-40 A, Aravali Retreat, Raisina, Gurgaon) EP Act 21/10 Acquitted

271 Deepak Assudani etc. (Farm House No. D-47, Aravali Retreat, Raisina, Gurgaon) EP Act 417/09 Acquitted

272 M/s Hi-Rise Builders Pvt. Ltd. (Farm House No. G-6, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 396/10 Acquitted

273 M/s Hi-Rise Builders Pvt. Ltd. (Farm House No. G-7, Aravali Retreat, Raisina, 
Gurgaon)

EP Act 08/10 Acquitted

274 Adeshwar Lal Jain, (D-2, Farm House, Raisina) EP Act 230/09 Acquitted
275 R.O.G. Versus Ms.Roopa Gupta Farm House No. D-10, Raisina Aravali Retreat 

Gurgaon
EP Act 171/09 Sine Die

276 Ashu Chopra s/o UG.CDR . Kirti chopra, (Farm house no  C-117 ,Aravali Retreat 
Raisina.)

EP Act 16/14 Sine Die

277 Intermedical Systems (p) ltd ,Dr. G.C Narang( Farm House No.CR-19, Aravali 
Retreat Raisina)

EP Act 23/14 Sine Die33



278 Vital Toolings (p) ltd ,3,Dr.G.C.Narang,(Farm House No.CR-18,,Aravali Retreat 
Raisina)

EP Act 22/14 Sine Die

279 Neelam Saxsena  D/O  Ram Narain,(Farm House No.B-51,,Aravali Retreat Raisina) EP Act 14/14 Sine Die

280 Badri Krishna Murthy s/o Ram Krishan Murthy (Farm House No.C-51,,Aravali 
Retreat Raisina)

EP Act 12/2014 Sine Die

281 Tarun  Narayana s/o  Arun Narayana (Farm House No.B-27,,Aravali Retreat 
Raisina)

EP Act 19/14 Sine Die

282 Suresh Bala Subramanian s/o P.S Bala (Farm House No.C-119,Aravali Retreat 
Raisina)

EP Act 11/14 Sine Die

283 Naresh Aggarwal s/o Chanderkant Aggarwal (Farm House No.B-52,Aravali Retreat 
Raisina)

EP Act 6/14 Sine Die

284 Bhanu Financial Services(P)ltd/f-61(Farm House No.C-89,Aravali Retreat Raisina) EP Act 8/14 Sine Die

285 Sacretary (Mr.mcpolos)Delhi Ortohdex,(Farm House No.R-5,Aravali Retreat 
Raisina)

EP Act 45/14 Sine Die

286 Usha Puri w/o Kuldeep Puri (Farm House No.E-30,Aravali Retreat Raisina) EP Act 41/14 Sine Die

287 Bhola Investment (P)ltd.(Farm House No.G-8,,Aravali Retreat Raisina) EP Act 31/14 Sine Die
288 Satya Narain Mittal,(Farm House No.A-60,Aravali Retreat Raisina) EP Act 46/14 Sine Die
289 Sushil Beri s/o Ravinderdutt (Farm House No.A-56,,Aravali Retreat Raisina) EP Act 33/14 Sine Die

290 Keshav Chanderpal s/o Shalinder (Farm House No.C-II-12,Aravali Retreat Raisina) EP Act 32/14 Sine Die

291 Naresh Kumar  P.O.Box No.81/254, (Farm House No.CR-2 ,Aravali Retreat Raisina) EP Act 42/14 Sine Die

292 B.K Sarkar  s/o N.N Sarkar ,(Farm House No.D-18-B (Join with D-18-A)Aravali 
Retreat Raisina)

EP Act 44/14 Sine Die

293 Smt. Manjeet Kour Grewal  s/o Harmeet  Singh Grewal (Farm House No.A-
55,Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 25/13 Sine Die

294 Baljeet  Singh s/o Daljeet Singh (Farm House No.A-78, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 28/13 Sine Die

295 Ashish Pal s/o Krishankant Pal (Farm House No.A-13 to A-20, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 29/13 Sine Die

296 Mahipal  s/o Sh. Charan Singh (Farm House No.A-60 to A-77, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 31/13 Sine Die

297 Guru Parveen Kour Sandhu w/o Harpreet Sandhu (Farm House No.A-54, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 33/13 Sine Die

298 Dayanand s/o Sewa Ram (Farm House No.A-11 to A-12, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 34/13 Sine Die

299 Sukhvinder Singh Dhillon s/o S.S. Dhillon (Farm House No.A-57, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 36/13 Sine Die

300 Smt. Karamjeet Kour w/o Baljeet Singh (Farm House No.A-79, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 38/13 Sine Die

301 Sunil Kumar (Farm House No. CR-3, Aravali Retreat Raisina.) EP Act 109/14 Sine Die
302 Kamlesh (Farm House No.A-55, Aravali Retreat Raisina.) EP Act 104/14 Sine Die
303 Rajesh Inder Singh (Farm House No.F-28,Aravali Retreat Raisina.) EP Act 99/14 Sine Die
304 Resham Singh & Sons (Farm House No.A-11, Aravali Retreat Raisina.) EP Act 112/14 Sine Die
305 Subash "m" Kohli(Farm House No.F-22, Aravali Retreat Raisina.) EP Act 103/14 Sine Die
306 Mr. Spicks & Span,(Farm House no.F-68,Aravali Retreat Raisina.) EP Act 111/14 Sine Die
307 Koin Travels ,(Farm House No.C-90-A, Aravali Retreat Raisina.) EP Act 108/14 Sine Die
308 G.P.Singh (Farm House No.E-41-A,Aravali Retreat Raisina.) EP Act 102/14 Sine Die
309 Harish k madan (Farm House No.A-3,Aravali Retreat Raisina.) EP Act 100/14 Sine Die
310 CASA, RACHNA BUILDING (Farm House No.E-34,Aravali Retreat Raisina) EP Act 94/14 Sine Die

311 Shri Ram Trust (Farm House No.F-5,Aravali Retreat Raisina) EP Act 98/14 Sine Die
312 J.S. Bains (Farm House No.E-17-B,Aravali Retreat Raisina) EP Act 96/14 Sine Die
313 Nazama Sidique (Farm House No.F-10,Aravali Retreat Raisina) EP Act 87/14 Sine Die
314 Brijesh Mehta (Farm House  No.F-1,Aravali Retreat Raisina) EP Act 91/14 Sine Die
315 Kalpana  S waratay (Farm House No.C-II-6,Aravali Retreat Raisina) EP Act 86/14 Sine Die
316 Vanita Singh (Farm House No.C-95,Aravali Retreat Raisina) EP Act 92/14 Sine Die
317 Radhika Diwan (Farm House No.C-II-4,Aravali Retreat Raisina) EP Act 97/14 Sine Die
318 Deepak Wadwa (Farm House No.CR-4A, Aravali Retreat Raisina) EP Act 131/14 Sine Die
319 Simran Maan Singh ,(Farm House No.D-31 ,Golden Height, Sohna EP Act 136/14 Sine Die
320 Exim Investment & Acquistion,(Farm House No.G-4,Aravali Retreat Raisina) EP Act 139/14 Sine Die

321 Sulochna Aggarwal (Farm House No.D-43,Golden Height, Sohna EP Act 145/14 Sine Die
322 M.K Anand ,(Farm House No.A-46,Aravali Retreat Raisina) EP Act 80/14 Sine Die
323 H.S Ahluwaliya ,Farm House No.C-47,Aravali Retreat Raisina) EP Act 82/14 Sine Die
324 Dhurv Bahl ,(Farm House No.D-42 A,Aravali Retreat Raisina) EP Act 66A/14 Sine Die
325 Naida Packaging,(Farm House No.C-33,Aravali Retreat Raisina) EP Act 75/14 Sine Die34



326 Exim Investment & Acquistion,(Farm House No.G-2,Aravali Retreat Raisina) EP Act 84/14 Sine Die

327 S.S Chauhan(Farm House No.CR-21,Aravali Retreat Raisina) EP Act 74/14 Sine Die
328 Brij lal Gupta (Farm House No.A-5,Aravali Retreat Raisina) EP Act 62/14 Sine Die
329 Rashpal Singh (Farm House No.A-45,Aravali Retreat Raisina) EP Act 59/14 Sine Die
330 Kulwant Kour ,(Fram House No.D-49,Aravali Retreat Raisina) EP Act 60/14 Sine Die
331 D.S Atwal,(Farm House No.D-38,Aravali Retreat Raisina) EP Act 56/14 Sine Die
332 Varinder Kumar Mahani ,(Farm House No.A-31-1 ,Aravali Retreat Raisina) EP Act 54/14 Sine Die

333 J.S Bhatia ,(Farm House No.A-41,Aravali Retreat Raisina) EP Act 52/14 Sine Die
334 Laxman singh (Farm House No.D-8,Aravali Retreat Raisina.) EP Act 154/14 Sine Die
335 Vijay Trades(Farm House No.D-12,Golden Height, Sohna EP Act 147/14 Sine Die
336 R.O.G. Versus Kuldeep Singh Sindhu (D-22, Golden Height) EP Act 125/09 Sine Die
337 Madhu Kall (C-44, Raisina) EP Act 134/09 Sine Die
338 R.O.G. Versus Surinder Bindra (D-66, Golden Height) EP Act 164/09 Sine Die
339 R.O.G. Versus Arvindam Ghosh (B-22, Raisina) EP Act 176/09 Sine Die
340 R.O.G. Versus Kirti Kukreja  (B-24, Raisina) EP Act 177/09 Sine Die
341 R.O.G. Versus L.M Singhvi (A-21, Raisina) EP Act 194/09 Sine Die
342 High Point Expect Tours etc. (D-70, Golden Height) EP Act 243/09 Sine Die
343 Bangal Ceremics (D-29, Golden Height) EP Act 244/09 Sine Die
344 R. Radha Krishan (D-34, Raisina) EP Act 87/09 Sine Die
345 Mulak Raj Juneja (E-8, Raisina) EP Act 92/09 Sine Die
346 Mrs. Vibha Uppal etc. (Farm House No. D-94, Golden Height, Sohna, Gurgaon) EP Act 382/09 Sine Die

347 Mahender Singh Nanda (F-50, Raisina) EP Act 84/09 Sine Die
348 Sunil Kumar Gupta, F-8, Aravali Retreat Raisina, EP Act 75/09 Sine Die
349 Radha Mohan (D-41, Raisina) EP Act 157/09 Sine Die
350 R.O.G. Versus J. S. Dhariwal (E-5, Golden Height) EP Act 115/09 Sine Die
351 R.O.G. Versus Parminder Singh Pal (D-41, Golden Height) EP Act 121/09 Sine Die
352 R.O.G. Versus Nalin Kumar (D-33, Golden Height) EP Act 123/09 Sine Die
353 R.O.G. Versus Ms. Nisha Sahai (D-61, Golden Height) EP Act 124/09 Sine Die
354 B.K. Sarkar  (D-18-A, Raisina) EP Act 143/09 Sine Die
355 V.R. Kapoor (CR-25, Raisina) EP Act 145/09 Sine Die
356 H.S. Ahaluvalia (C-45, Raisina) EP Act 147/09 Sine Die
357 Subratan (C-16, Raisina) EP Act 148/09 Sine Die
358 R. Agarwal (R-I-4, Raisina) EP Act 161/09 Sine Die
359 R.O.G. Versus Smt Tabbayash (D-48, Golden Height) EP Act 163/09 Sine Die
360 R.O.G. Versus Subhash Chander Rishi (D-35, Golden Height) EP Act 166/09 Sine Die
361 R.O.G. Versus R. Venkataraman Farm House No. C-49, Raisina Aravali Retreat 

Gurgaon
EP Act 173/09 Sine Die

362 R.O.G. Versus A.P Ahluwalia (B-66, Raisina)  EP Act 178/09 Sine Die
363 Madhu Arora (CR-12, Raisina) EP Act 189/09 Sine Die
364 R.O.G. Versus G.K Makan (A-22, Raisina) EP Act 193/09 Sine Die
365 R.O.G. Versus Manoj Luthra (A-9, Raisina) EP Act 198/09 Sine Die
366 R.O.G. Versus Nirmal Singh (A-6, Raisina) EP Act 199/09 Sine Die
367 R.O.G. Versus A.K.Singh (B-3, Raisina) EP Act 203/09 Sine Die
368 R.O.G. Versus Ms. Kamalesh Sharma etc. (A-55, Raisina) EP Act 204/09 Sine Die
369 R.O.G. Versus Vivek Nagpal etc.Farm House No. C-129  Raisina Aravali Retreat 

Gurgaon
EP Act 209/09 Sine Die

370 R.O.G. Versus Deepak Kumar Gupta Farm H.No. C-28 Raisina Aravali Retreat 
Gurgaon

EP Act 210/09 Sine Die

371 Mrs. Gunjan Singh (D-23, Raisina) EP Act 86/09 Sine Die
372 S.K. Gupta (D-21, Raisina) EP Act 88/09 Sine Die
373 R.O.G. Versus Geeta Monga (A-17, Raisina) EP Act 197/09 Sine Die
374 R.O.G. Versus Rajan Sharma Farm House No. C-13  Raisina Aravali Retreat 

Gurgaon
EP Act 207/09 Sine Die

375 Virender Bansal (CR-30, Raisina) EP Act 150/09 Sine Die
376 Urmilla Kapoor (R-I-5, Raisina) EP Act 111/09 Sine Die
377 Jayant Shah (E-42, Raisina) EP Act 141/09 Sine Die
378 Deepak Gupta (G-4-A, Raisina) EP Act 142/09 Sine Die
379 Bal Kishan D Gupta (CR-6, Raisina) EP Act 155/09 Sine Die
380 Leela Nair (E-4, Raisina) EP Act 74/09 Sine Die
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381 N.N. Taneja (Farm House No.B-72,Aravali Retreat Raisina) EP Act 93/14 Sine Die
382 N.N. Taneja (Farm House No.B-72 A,Aravali Retreat Raisina) EP Act 153/14 Sine Die
383 H.C Takyar ,(Farm House No.A-1-5,Aravali Retreat Raisina) EP Act 76/14 Sine Die
384 Shiv Raj Kumar (Farm House No.D-37,Aravali Retreat Raisina) EP Act 70/14 Sine Die
385 Mrs. Ritu Mehta (Farm House No. D-30, Golden Height, Sohna, Gurgaon) EP Act 298/09 Sine Die

386 Prem Chand Gupta s/o Rajeshwar Parshad (Farm House No.E-40,Aravali Retreat 
Raisina)

EP Act .10/14 Pending

387 Rekha Aggarwal w/o  Arvind Aggarwal(Farm House No.C-85,,Aravali Retreat 
Raisina)

EP Act 20/14 Pending

388 Moninder Kour w/o R.B Singh ,(Farm House No.C-4,Aravali Retreat Raisina) EP Act 13/14 Pending

389 Niti Pawar ,N-3,Panchsheel park,New Delhi,(Farm House No.A-II-11 EP Act .07/14 Pending
390 Satyen Exports ,8,Dhankur Building (FarmHouse No.C-1-5 (Join with C-1-7)Aravali 

Retreat Raisina)
EP Act 25/14 Pending

391 Leena Poul w/o Kamal Poul (Farm House No.D-19,Aravali Retreat Raisina) EP Act 27/14 Pending

392 Leena Poul w/o Kamal Poul (Farm House No.D-19 A,Aravali Retreat Raisina) EP Act 40/14 Pending

393 Preeti Vaswani w/o Dinesh Vaswani (Farm House No.A-23,Aravali Retreat Raisina) EP Act 43/14 Pending

394 Suresh Gupta s/o R.B Shiv Parsad (Farm House No.D-21A,Aravali Retreat Raisina) EP Act 47/14 Pending

395 Vishwanath Somani s/o Madhav Somani ,(Farm House No.A-10,Aravali Retreat 
Raisina)

EP Act 34/14 Pending

396 Usha Chawla  w/o K.K Chawla ,(Fram House No.A-52, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 21/13 Pending

397 Usha Chawla  w/o K.K Chawla ,(Fram House No.A-51, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 22/13 Pending

398 Kiran Bindhya d/o Dinanath (Farm House No.A-6  to A-10, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 24/13 Pending

399 Deepak Singh Khullar s/o Niranjan Singh Khullar (Farm House No.A-53, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 26/13 Pending

400 Vinod Kumar s/o Singhram (Farm House No.A-21 to A-50, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 32/13 Pending

401 Smt.Kausila Devi w/o Raja Ram (Farm House No.A-82-83, Sohna,Gurgaon,Aravali 
Retreat Raisina)

EP Act 35/13 Pending

402 Deepak Singh Khullar s/o Niranjan Singh Khullar (Farm House No.A-56, 
Sohna,Gurgaon,Aravali Retreat Raisina)

EP Act 37/13 Pending

403 Uniparn Sales (Farm House No.A-II-6 (join with A-II-6-A)Aravali Retreat Raisina.) EP Act 106/14 Pending

404 Avanti Overseas(Farm House No.A-1-7,Aravali Retreat Raisina.) EP Act 110/14 Pending
405 Mohinder Singh Grover (Farm House No.A-47-C, Aravali Retreat Raisina.) EP Act 101/14 Pending

406 Satyen Exports ,8,Dhankur Building (FarmHouse No.C-1-7 (Join with C-1-5)Aravali 
Retreat Raisina)

EP Act 90/14 Pending

407 Anil Kumar (Farm House No.E-47,Aravali Retreat Raisina) EP Act 88/14 Pending
408 C-II-8 EP Act 134/14 Pending
409 Eastern Base (Farm House No.A-54,Aravali Retreat Raisina) EP Act 138/14 Pending
410 Naresh P Sarian ,(Farm House No.D-47,Golden Height, Sohna EP Act 132/14 Pending
411 Anju Malik (Farm House No.A-27,  Aravali Retreat Raisina) EP Act 137/14 Pending
412 Sanjeev Narula (Farm House No.F-41, Aravali Retreat Raisina) EP Act 129/14 Pending
413 Vijay Rustam Ramchandani (Farm House No.A-53,Aravali Retreat Raisina) EP Act 144/14 Pending

414 Seema Maini (Fram House No.B-80,Aravali Retreat Raisina) EP Act 140/14 Pending
415 Supreme Exports,Farm House No.A-33,Aravali Retreat Raisina) EP Act 72/14 Pending
416 Gopal Patil ,(Farm House No.G-8 A,Aravali Retreat Raisina) EP Act 86/14 Pending
417 Supreme Exports,Farm House No.A-33 A,Aravali Retreat Raisina) EP Act 83/14 Pending
418 Rohit Chawla,(Farm House No.F-42 A,Aravali Retreat Raisina) EP Act 71/14 Pending
419 Samir Jasiya ,(Farm House No.C-64,Aravali Retreat Raisina) EP Act 79/14 Pending
420 Anju Malik (Farm House No.A-25,  Aravali Retreat Raisina) EP Act 64/14 Pending
421 Udita Seth ,(Farm House No.D-53 A,Aravali Retreat Raisina) EP Act 55/14 Pending
422 H.L Kapoor (Farm House No.A-49,Aravali Retreat Raisina) EP Act 53/14 Pending
423 S.D Sharma ,(Farm House No.A-7,Aravali Retreat Raisina) EP Act 51/14 Pending
424 Uniparn Sales (Farm House No.A-II-6 (join with A-II-6-A)Aravali Retreat Raisina.) EP Act 151/14 Pending

425 Ansal Resident Club , Aravali Retreat Raisina EP Act .04/20 Pending
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Annexure - II-A

Dated:24.11.2022

To,

Subject:

Ref:

Regional Office, Gurugram (N)
Haryana State Pollution Control Board

Vikas Sadan, Opposite- New Court, Gurugram
Webs ite : - www. hsp cb. g ov. inT el: 0124-23327 7 5, 297 23 4'1.

Email ID: - hspcbr

The Divisional Forest OfIicer,
Member Secretary of the Committee,
Gurugram.

OA No. 412013 titled as "Sonya Ghosh Vs. State of Haryana & Ors. and
OA No. 28 of 2015 (Haryali Welfare Society Vs. UoI & Ors. (Suo Moto)
pending before Hon'ble National Green Tribunal, New Delhi).

Your Office letter No. 4831-36-G dated 23.11.2022

Kindly refer to the subject noted above; please find enclosed herewith the

action taken report /compliance report in the above said matter pertaining to Gurugram

Region (N) for your kind information and further necessary action.

DA/As above

KU LDEEP SI NG H 
D]gitAIIY SigNEd bYKULDEEP

. : Date 2022.1 1.24 l4:48:20 +05'30'

Regional Officer,
Gurugram Region (N)

CC:- A copy of above is forwarded to the following for information and necessary action,
please.:-

1. The Deputy Commissioner, Gurugram
2. The Regional Officer, Haryana State Pollution Control Board, Gurugram Region (S)

at Manesar.

DA/As above
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Sr. no. Name of the Case Zone Section & Act 
under which 
case is filed

Date of filing of 
case

Case No. Status Date of Disposed 
off 

1 Varun Marble , Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 39\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
13.12.2021

2 G.E.M.Marble, Opp. Pillar
No. 04, Marble Market,
Sikandarpur Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 40\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
29.11.2021

3 Shubh ENT, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 41\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
11.01.2022

4 Varun Marble , Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 42\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on  
28.01.2022

5 Delhi Italian, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 43\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
10.08.2022

6 Vimal Naith, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 44\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
29.11.2021

7 S.K. Marble, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 45\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
14.12.2021

8 Swastic Marble, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 46\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
15.12.2021

9 Anil Marble, Marble Market,
Sikandarpur Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 47\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 28.03.2022 

10 Manjeet Gas agency,
Marble Market, Sikandarpur
Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 48\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
09.09.2022

11 Shiv Shakti, shop No. 40,
sector 34, Opp. Metro Pillar
No. 05, Marble Market,
Sikandarpur Ghosi, Gurgaon      

3 Aravli 
Notification

04.12.2013 49\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
15.12.2021

12 Lakhotiya Marble, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 50\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
12.01.2022

13 Shri Sai Grantes, , Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 51\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 11.04.2022 

14 Shri SaiJi , Marble Market,
Sikandarpur Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 52\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 28.03.2022 

15 Tripati Marble, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 53\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 06.05.2022 

16 Aman Marble, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 54\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
04.01.2022

17 Shree Suman, Marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 55\13 Proclaimed Person (Sinedie) Proclaimed Person 
(Sinedie on  
10.09.2021 )

18 City Marble,   Marble Market, 
Sikandarpur Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 56\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
09.08.2022

19 Vinayak Marble ,   Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 57\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
16.06.2022

20 Vikas Marble,Opp- Pillar No. 
09-10,   Marble Market, 
Sikandarpur Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 58\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
13.12.2021

21 Shri Bahu Bali,   Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 59\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
29.11.2021

22 Jai Baba Marble,   Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 60\13 Awaiting report from the 
probation officer gurugram 

13.12.2022

23 Durgal, Vikas  Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 61/13 Proclaimed Person (Sinedie) Proclaimed Person 
(Sinedie on  
29.10.2021 )
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24 Triveni Marble,   Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 61A\13 Awaiting report from the 
probation officer gurugram 

09.12.2022

25 Omparkash Marble,   Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 62\13 Disposed off  due to Accuse 
has been expired

Disposed off on 
dated 29.10.2021

26 Adhunik Marble,   Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 62A\13 Disposed off  due to Accuse 
has been expired

Disposed off on 
dated 23.02.2022

27 M/s Jain Granite, Marble
Market, Sikandarpur Ghosi,
Gurgaon 

3 Aravli 
Notification

04.12.2013 70\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 11.11.2022

28 Marble Touch, Marble
Market, Sikandarpur Ghosi,

Village- Sikandarpur Ghosi,
Gurgaon-Mehrauli Road,
Tehsil &   District-Gurgaon

3 Aravli 
Notification

04.12.2013 80\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
08.12.2021

29 Ashwarya Marble & Granite,
Marble Market, Gurgaon

3 Aravli 
Notification

04.12.2013 76\13 Awaiting report from the 
probation officer gurugram 

06.12.2022

30 Gem Stone Impex Marbles,
marble Market, Sikandarpur
Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 74\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
20.12.2021

31 Sarveshwar Granite, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 72\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
03.01.2022

32 Goyal Marble House, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 65\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
04.01.2022

33 Marmo Tech Contractor Pvt.
Ltd., Gurgaon, Haryana.
Marble market

3 Aravli 
Notification

04.12.2013 66\13 Disposed off Accuse died due 
to COVID19 

Disposed off on 
dated 09.08.2021

34 Santosh Marble, marble
Market, Sikandarpur Ghosi,
Gurgaon, Haryana. 

3 Aravli 
Notification

04.12.2013 86\13 Disposed off with 20,000 fine on 
accuse with 1 year probation 

bonds

Disposed off on 
26.11.2021

35 Shri Ganesh Marble, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 69\13 Argument 19.12.2022

36 Procall Pvt. Ltd., marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 85\13 Awaiting report from the 
probation officer gurugram 

08.12.2022

37 Jai Jaindera Marble, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 87\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
14.12.2021

38 Jai Mata Marble, marble
Market, Sikandarpur Ghosi-
Gurgaon

3 Aravli 
Notification

04.12.2013 79\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
13.12.2021

39 Khandelwal Sales Corp
marble, marble Market,
Sikandarpur Ghosi-Gurgaon

3 Aravli 
Notification

04.12.2013 68\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
23.08.2022

40 Adinath Marble & Granite,
Gurgaon

3 Aravli 
Notification

04.12.2013 84\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
10.01.2022

41 Oswal Marbles, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 75\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
03.01.2022

42 Honey Marble, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 83\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
03.11.2022

43 Jai Shree Industries, Marble 
Market, Sikandarpur Ghosi, 
Gurgaon

3 Aravli 
Notification

04.12.2013 88\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
06.05.2022

44 Marble Shoppe, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 82\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
09.08.2022

45 Naveen Marble Art, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 73\13 Argument 05.12.2022

46 United Marble, marble
Market, Sikandarpur Ghosi,
Gurgaon,

3 Aravli 
Notification

04.12.2013 78\13 Argument 07.12.2022

47 Navekar Marbles, marble
Market, Sikanderpur Ghosi,
Gurgaon, Haryana

3 Aravli 
Notification

04.12.2013 89\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
15.12.2021
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48 Khandelwal marble, marble
Market, Sikanderpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 77\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
24.01.2022

49 Shri Yogmaya Marble,
marble Market, Sikandarpur
Ghosi, Gurgaon

3 Aravli 
Notification

04.12.2013 64\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
20.12.2021

50 Arora Marble Point, marble
Market, Sikandarpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 63\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
31.10.2022

51 Jain Enterprises, marble
Market, Sikanderpur Ghosi,
Gurgaon

3 Aravli 
Notification

04.12.2013 71\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 27.04.2022 

52 Pooja Mining & Marble Pvt.
Ltd., Metro Pillar no.19,
Marble Market, Sikenderpur
Ghoshi, Gurgaon.

3 Aravli 
Notification

11.02.2014 35\14 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
13.12.2021

53 Gem Marble, Opp.-Pillar
no.18, Marble Market,
Sikenderpur Ghoshi,
Gurgaon.

3 Aravli 
Notification

11.02.2014 36\14 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
10.11.2022

54 Supreme Marble & Granite,
Opp. Pillar No.-14-15,
Marble Market, Sikenderpur
Ghoshi, Gurgaon.

3 Aravli 
Notification

11.02.2014 37\14 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
27.01.2022

55 Sanjay Bhatnagar (Gawal 
Pahari)

3 Aravli 
Notification

30.01.2009 137\09 Acquitted Disposed off  on 
dated 15.02.2017

56 BSF Cooperative House 
Building Society Ltd.

3 Aravli 
Notification

22.05.2007 22\07 Disposed off  5 lakh Rs fine on 
accused

Disposed off on 
dated 29.03.2016        

57 Sonia Sood (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 101\09 Acquitted Disposed off on 
07.04.2015

58 Satya Prakash  (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 118\09 Acquitted Disposed off on 
dated 02.03.2017    

59 Virender Kumar (Gawal 
Pahari)

3 Aravli 
Notification

29.01.2009 119\09 Acquitted Disposed off on 
Dated  06.02.2019

60 Manjeet Singh (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 231\09 Acquitted Disposed off on 
09.05.2019

61 Gurucharan Ghai (Gawal 
Pahari)

3 Aravli 
Notification

29.01.2009 80\09 Acquitted Disposed off on 
26.07.2019

62 Sita Ram (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 79\09 Proclaimed Person Proclaimed Person 
on dated 05.02.2015

63 Jawahar Kalra (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 78\09 Acquitted Disposed off on 
dated 11.01.2017 

64 Sandhya  Jain (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 112\09 Acquitted Disposed off on 
dated 29.09.2015

65 Devender Khanna S/o Sh. R.s. 
Khanna, R/O C-8, Cannaught 
Place, New delhi (Gawal 
Pahari)

3 Aravli 
Notification

29.01.2009 117/09 Acquitted Disposed off on 
dated 28.01.2011

66 Capt. Devender Singh Gera 
S/o Sh. Krishan Lal Gera, R/o L-
3/14, DLF PhaseII,Gurgaon  
(Gawal Pahari)

3 Aravli 
Notification

29.01.2009 113\09 Acquitted Disposed off on 
dated 16.01.2018    

67 Sanjay Bakshi (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 107\09 Acquitted Disposed off on 
dated 09.03.2017  

68 Deepika Rawat (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 106\09 Acquitted Disposed off on 
dated 15.01.2016
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69 Vijay Grover (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 105\09 Proclaimed Person Proclaimed person 
on dated 04.02.2015

70 Om Prakash (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 104\09 Proclaimed Person Proclaimed Person 
on dated 24.12.2015

71 Subh Prabhat (Gawal Pahari) 3 Aravli 
Notification

29.01.2009 103\09  Acquitted Disposed off on 
dated  19.07.2016

72 M/s Kiryana Store/House, 
Back Site of Arora Marble 
Point, Opp. Metro Piller No. – 
13, Marble Market 
Sikenderpur Ghosi, Tehsil & 
District- Gurgaon, Haryana

3 Aravli 
Notification

02.01.2014 126\14 Acquitted Disposed off on 
19.09.2022

73 M/s Durga Auto Center*, 
Opp. Metro Piller No. – 21, 
Marble Market Sikenderpur  
Ghosi, Tehsil & District- 
Gurgaon, Haryana

3 Aravli 
Notification

02.01.2014 125\14 Acquitted Disposed off on 
Dated  18.12.2018

74 Dream Automobiles*, Opp. 
Metro Piller No. – 22, Marble 
Market Sikenderpur Ghosi, 
Tehsil & District- Gurgaon, 
Haryana

3 Aravli 
Notification

02.01.2014 127\14 Dismissed Disposed off on 
dated 16.02.2018

75 Arun Bikas Guha C/o
Dream island, Roz Ka
Gujjar village, sohna
Address: H 1541,
Chitaranjan Park, Near
Nahru place Delhi,
Khewat No. 1,Mutation
No. 3606 as per
revenue record

MC Sohna Aravli 
Notification

02.01.2014 117\14 Evidence 04.01.2023

76 Mr Mika Singh aka
Amrick Singh s/o Ajmer
Singh c/o Kings jungle,
Roz Ka Gujjar. Address:
Chandan Nivasi, B-97,
Vikaspuri, New Delhi,
Khewat No. 1 Mutation
No. 4770 as per
revenue record

MC Sohna Aravli 
Notification

02.01.2014 124\14 Acquitted Disposed off on 
12.04.2022

77 Major Swadesh yadav
c/o Water Banks, Roz
Ka Gujjar village
Sohna, Address: G-18,
Masjid Moth, G.K.
II,New Delhi-110048,
Khewat No. 1 Mutation
No.
2683,2684,2685,2686,2
687,2688 as per
revenue record

MC Sohna Aravli 
Notification

02.01.2014 116\14 Argument 07.12.2022

78 Mr. Sandeep Dhul c/o
Camp Caravon, Roz Ka
Gujjar village, Sohna,
Address: #23,
Corporate office Hauz
Khas village New Delhi-
110016, Khewat No. 1
As per revenue record

MC Sohna Aravli 
Notification

02.01.2014 122\14 Notice to accuse 15.02.2023

79 Ms Sangita Singh c/o
Sens Eco-adventures,
Roz Gujjar village,
Sohna, Address:-
Sangita Singh c/o
Saran Singh, C-123
(Second Floor) Defence
Colony, New Delhi-
110024, Khewat No. 1
Mutation No. 4803,
4804, 4805. as per 

MC Sohna Aravli 
Notification

02.01.2014 118\14 Acquitted Disposed off on 
Dated 05.08.2019
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80 Col Narender Kumar c/o  
Mercury Himalayan
Exploration, Roz Ka
Gujjar village, Address:
Mercury Himalyan
Explorations Ltd.
Jeevan Tara Building,
Parliament Street, New
Delhi-110001, Khewat
No. 1 Mutation No.
5033 as per revenue 

MC Sohna Aravli 
Notification

02.01.2014 121\14 Notice to accuse 23.11.2022

81 Mr. Mika Singh aks
Amrek Singh S/o Ajmer
Singh, Roz Ka Gujjar,
Address:- Chandan
Nivasi, B-97, Vikaspuri,
New Delhi, Khewat No.
1 Mutation No. 4769
as per revenue record

MC Sohna Aravli 
Notification

02.01.2014 120\14 Acquitted Disposed off on 
12.04.2022

82 M/s Sarvan Rewari hiri
S/o captain S.S.S Khri
(Roz Ka Gujjar),
Address:- B-I, Hauz
Khas New Delhi,
Khewat No. 1 Mutation
No. 3817 as per 

MC Sohna Aravli 
Notification

02.01.2014 123\14 Argument 05.12.2022

83 Mr. Bhupinder kumar
Shekri S/o Madan lal
(Roz Ka Gujjar), Chin
Min Farm, Address:-
Satwari Meharuli , New
Delhi, Khewat No. 1
Mutation No. 4068,
4069, 4070, 4071,
4072 as per revenue
record

MC Sohna Aravli 
Notification

02.01.2014 119\14 Acquitted Disposed off on 
dated 03.03.2022

84 Subh Granite,Marble
Market,Sikenderpur
Ghoshi,Gurgaon

3 Aravli 
Notification

29.01.2013 67\13 Disposed off with 20,000 fine on 
accuse with 6 month probation 

bonds

Disposed off on 
dated 11.04.2022 

85 Dutt Air Commander (Gawal 
Pahari)

3 Aravli 
Notification

29.01.2009 100/09 Dismissed Disposed off on  
dated 10.07.2013

86 Harpal Singh Oori (Gawal 
Pahari)

3 Aravli 
Notification

29.01.2009 99/09 Proclaimed Person Proclaimed Person 
on dated 18.12.2013

87 Ravinder Pal    Gawal Pahari) 3 Aravli 
Notification

29.01.2009 102\09 Proclaimed Person Proclaimed Person 
on dated 17.12.2014

88 Cow Dairy/Shed Opp. Metro 
Piller No. – 02, Marble Market 
Sikenderpur Ghosi, Tehsil & 
District- Gurgaon, Haryana

3 Aravli 
Notification

02.01.2014 128\14 Warrant of Accuse 02.01.2023
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deeds  in  favour  of  defendant-respondent  no.  11  and  it’s  subsidary

companies. The nature and status of said land from concerned department

was obtained by defendant-respondent no. 11 and specially from forest

department who have clarified that land is neither a part of forest land nor

has been declared as controlled. Clearance was also obtained from DTP to

the fact that no permission is required by purchaser of farm for raising any

construction on their farms so purchased if the same has to be used for

agricutural/Horticultural  purpose.  After  getting  clearance  from

Government Department, defendant-respondent no. 11 started developing

the farm house. High Tension wire line of 11 KVA was got sanctioned

after proper survey of the year by electricity department of Government of

Haryana. If suit land would have been Forest land, high tension wire line

could  never  been  sanctioned.  The  sale  deeds  in  favour  of  member  of

plaintiff-applicant  are  duly  registered  with  the  office  of  sub  registrar

Sohna.

2.1 Before  development  of  farm  house  over  suit  property,

defendant-respondent  no.  11  had  even  sought  permission  vide  it’s

communication  dated  25.10.1989  from  the  Department,  Town  and

Country  Planning,  Haryana  and  Director,  Town  and  Country  Planning

Haryana vide its letter bearing memo No. 8DP(ii)/1005 dated 29.01.1990

and it is mentioned that no permission is required from this department.

2.2 The  Conservator  of  Forest,  South  Circule,  Gurugram vide

memo no. 1344 dated 29.06.1993 has also confirmed that suit land is not
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covered under Section 5 of the Punjab Land Preservation Act (herein after

be called “PLPA”). 

2.3 The Additional Director, Minsitry of Environment and Forest,

Government  of  India  on the  issue  of  applicablity  of  notification  dated

07.05.1992 over  suit  property had clarified that  this  notification  is  not

applicable over suit property.

2.4 Development of farm house by defendant-respondent no. 11

was legal.  An enquiry report dated 29.12.2006 submitted by Divisional

Revenue Officer rejecting the claims that revenue record had been back

dated stated that land has been recorded as Gair Mumkin Farm House

from the  year  1990-1991.  In  that  report  DRO  rejected  the  claim  that

entries  were  illegal.  DRO  further  confirmed  that  these  entries  stood

checked and verified by Circle Revenue Officer.  As per law patwari is

competenent revenue officer to notice and record the change in nature of

land. An another enquiry was done by defendant-respondent no. 6 in case

of  Pathway School  and report  dated 02.04.2010 was addressed to  Sub

Divisional Officer (Revenue), Gurugram. The order of Hon’ble National

Green  Tribunal  have  been  wrongly  implemented  upon  the  member  of

plaintiff-applicant. The Hon’ble National Green Tribunal has directed the

defendant-respondent no. 1 to 10 to find the Forest Land and other kind of

lands  in  Aravali  ranges  as  mentioned  in  the  aravali  notification  dated

07.05.1992 passing through State of Haryana and to take action if their

exist  any  construction  on  such  land  of  Aravali.  plaintiff-applicant  is
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neither forest nor was recorded as any of the six types as mentioned in the

notification, said order cannot be implemented upon members of plaintiff-

applicants.

2.5 Defendant-respondent no. 1 without any notice to the member

of plaintiff-applicant, ordered change in revenue record, thereby directing

defendant-respondent  no.  8 and 9 to change the status of  suit  property

from gair mumkin farm house to gair mumkin pahar which is illegal and

contrary to law as Deputy Commissioner has no power under any law to

order change in status of land with retrospective effect after lapse of 30

years.  The  said  order  dated  11.06.2020  was  challenged  by  plaintiff-

applicant  by  preferring  a  civil  writ  petition  no.  10286/2020  titled  as

“Ansal Retreat Resident Welfare Association Vs.  State of Haryana and

others”  before  our  Hon’ble  High  Court  and  vide  it’s  order  dated

20.07.2020  stayed  the  operation  of  order  dated  11.06.2020  passed  by

defendant-respondent no. 1.

2.6 Defendant-respondent  no.  1 issued notice dated 23.05.2020

and 27.05.2020 asking to show cause why the alleged construction made

by members of plaintiff-applicant should not be demolished. Said notices

were  challenged  by  plaintiff-applicants  member  before  Hon’ble  High

Court by preferring CWP No. 779/2020.

2.7 Defendant-respondent  no.  1  despite  of  stay  order  dated

20.07.2020 of Hon’ble High Court against his order dated 11.06.2020 was

complicit  in  changing the  Kism of  land in  aravali  retreat  in  numerous
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khasra girdwaries to gair mumkin pahar from gair mumkin farm house.

plaintiff-applicant prefer a contempt petition against defendant-respondent

no. 1 before Hon’ble Punjab and Haryana High Court registered as COCP-

5041-2021.

2.8 Defendant-respondent  no.  5  has  again  pasted  notice  dated

16.06.2021 after keeping mum for more than nine months alleging that

there is illegal construction in the farm house and same is liable to be

dismissed.

2.9 Vide  order  dated  23.10.2018  Hon’ble  National  Green

Tribunal has ordered for formation of a committee to report whether suit

property is covered under notification dated 07.05.1992 or not the said

report has still not been received.

2.10 Defendant-respondent  no.  4  has  also  issued  notice  for

demolition  and  defendant-respondent  no.  6  initiate  proceeding  under

Section 47-A of Indian Stamp Act 1899 alleging deficiency in stamp duty

stating that  suit  property to be situated in residential  zone and as such

liable to be stamped on R-zone rate.

2.11 Order  passed  by  Hon’ble  National  Green  Tribunal  is

applicable only to land and properties covered under notification dated

07.05.1992  and  various  departments  have  already  clarified  that  said

notification is not applicable to the suit property and such notice issued by

defendant-respondents are illegal and are liable to be declared as null and

void.  defendant-respondent  no.  1  to  10  are  harassing  the  member  of
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plaintiff-applicant  by  issuing  threat  of  demolition  or  by  issuing  notice

which they have no right.

2.12 Hence, this application and prayed to restrain the defendant-

respondent and its official from demolishing the construction existing over

the suit property.

3. Upon notice, defendant-respondent no. 1 and 2 appeared and

filed reply of injunction application and submitted that in the year 2015

concerned area was notified as controlled area by Government of Haryana

and thereafter land in question false under the jurisdiction of MC Sohna.

Rest  of  averment  of  application are  denied specifically  and prayed for

dismissal of application.

4. Defendant-respondent no. 1, 6 to 9 filed separate reply and

submitted  that  plaintiff-applicant  has  filed  CWP no.  10286/2020  and

therefore present application is nothing as plaintiff-applicant has seeking

similar  relief  in  Hon’ble  High Court.  Hon’ble  High Court  had already

granted stay in favour of plaintiff-applicant and defendant-respondents are

complying with the order of Hon’ble High Court in letter and spirit. It is

visible from the revenue record for the year 1985-1986, nature of land in

question was gair mumkin pahar and same was collusively changed to gair

mumkin  farm  house  in  connivance  with  revenue  official  by  plaintiff-

applicant. The Deputy Commissioner-cum- Collector, Gurugram vide its
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order  dated  23.02.2006 has  directed the  revenue official  to  correct  the

revenue entry from gair mumkin farm house to gair mumkin pahar. An

enquiry  was  conducted  in  the  matter  by  District  Revenue  Officer

Gurugram wherein he observed in his report dated 29.12.2006 that it is

surprisingly that so many khasra number have been changed from gair

mumkin pahar  to  gair  mumkin farm house  because this  involve lot  of

costs.  It  was  also  observed  that  patwari  was  supposed  to  record  this

change in daily diary as per land record mannual no. 9.9 sub para ‘e’ but it

has not been done. Land in question is forest land and falls within the

controlled  area  which  has  been  notified  as  forest  land.  If  at  all  any

permission  is  sought  by  plaintiff-applicant  the  same  has  been  falsely

sought by concealment of material fact. Rest of averment of application

are denied specifically and prayed for dismissal of application.

5. Defendant-respondent no. 3 filed short reply which is written

statement  cum  reply  of  injunction  in  which  he  submitted  that  he  is

nowhere involved for demolition of unauthorised construction/change of

land used permission. The grant of any change of land used permission of

any  such  application/demolition  of  any  farm  house  is  not  part  of

work/jurisdiction of answering defendant-respondent.

6. Defendant-respondent  no.  4  has  filed  separate  reply  and

submitted that suit land is not residential and it is a gair mumkin pahar.
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defendant-respondent no. 5 demarcated the suit land in the presence of

owner of farm house and found that farm house made in the forest land

which is liable to be demolished as per the direction of Hon’ble National

Green Tribunal. plaintiff-applicant has no right to change the nature of suit

land in any manner. If any sale deed is executed then it is null and void

which is not binding upon the right, title of defendant-respondent no. 4.

plaintiff-applicant has not made any enquiry regarding suit land which is

gair mumkin pahar which cannot be sell to anybody. The suit land is forest

land and covered under Section 5 of Punjab Land Preservation Act and

concerned  with  defendant-respondent  no.5.  All  areas  are  falling  under

Section 4 and 5 of PLPA are deemed forest. Halqua patwari has no right to

change the girdawari in revenue record of suit  land from gair  mumkin

pahar to gair mumkin farm house. defendant-respondent has rightly issued

notice as per rules under Haryana Municipal Act and same is legal, valid

and binding upon plaintiff-applicant. After giving opportunity and hearing

to  plaintiff-applicant  the  notice  has  been  decided  by  defendant-

respondents as per direction of Hon’ble High Court as well as Hon’ble

National Green Tribunal. Rest of the averment of application are denied

specifically and prayed for dismissal of application.

7. Defendant-respondent  no.  5  filed  written  statement  and

learned GP suffered a statement that content of written statement be read

as reply of injunction application. He submitted that plaintiff-applicant are
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not coming to the Court with clean hand as various civil suit pending in

the Civil Court at Sohna despite filling present suit through association.

Notice  were  issued  to  farm  owner  on  08.09.2020,  15.09.2020  and

03.08.2021 for violation of rules under PLPA Act 1900 and ordered by

Hon’ble Supreme Court for illegally constructing farm house on reserved

forest  land.  Some  of  the  farm  owner  whom  the  plaintiff-applicant  is

representing is not in possession of property as per description of land

mentioned in sale deed and ownership accordingly for the land shown in

map. The farm owner as detailed in demaration report has occupied more

land than his ownership and has encroached upon the land declared as

forest.  The  forest  department  is  taking  action  as  per  the  direction  of

Hon’ble National Green Tribunal. Due course of law was taken to follow

the directions i.e. demaracation was conducted to ensure that only illegal

possession  are  removed  and  previous  position  prior  to  construction  is

restored. The defendant-respondent no. 11 took clearance from the higher

official of defendant-respondent no. 5 about the land they bought but after

the defendant-respondent sold the land to different farm owner, some of

the them illegally encroached upon the land declared as forest adjacent to

the  land of  defendant-respondent  no.  11  for  the  reason  best  known to

them. defendant-respondent no. 5 after following dur process of law, opted

for demarcation and upon completion of the same it was found that some

of the farm owners as shown/detailed in the demarcation report is found to

be illegally encroach upon the land declared as forest by Hon’ble Supreme
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Court.  The member of  plaintiff-applicants  never made any enquiry nor

they opted for  demarcation even after notice were issued to them. The

status of land in revenue record as on dated is gair mumkin pahar and

hence notification dated 07.05.1992 will be applicable on the same. Only

the member of  plaintiff-applicants  who have encroached upon the land

declared as forest were issued notices for removal of encroachment. Rest

of averment of application are denied specifically and prayed for dismissal

of application.

8. Defendant-respondent  no.  10  has  filed  separate  reply  and

submitted that land use has been changed illegally and unlawfully which

was restored by the order of Collector, Gurugram vide No. 2605-06/S.K.

dated 21.09.2006. As per this order of Collector Gurugram the said land

used has been restored as gair mumkin pahar and therefore notification

dated  07.05.1992 is  applicable  on the  said  property  of  the  member  of

plaintiff-applicants  society.  Rest  of  averment  application  are  denied

specifically and prayed for dismissal of application.

9. I have heard learned counsel for both parties and perused the

case file carefully and minuately.

Arguments:

9.1 Learned counsel for plaintiff-applicant has argued that member of

plaintiff-applicants have purchased the suit property by way of sale deeds

and before commencement of said project, defendant-respondent no. 11
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had sought clarification from all the concerned department and relied upon

the different letters. He submitted that the defendant-respondent 11 had

sought clarification from DTP, Forest  department and other concerened

officials and all of them replied by letters to defendant-respondent no.11 in

affirmative and hence stated that government officials had responded that

no permission is required for use of the land for agricultural purpose as

proposed site does not fall in any of the controlled area. Further he argued

that  even  Conservator  of  Forest,  South  Circle,  Gurugram  has  also

confirmed  that  suit  land  is  not  covered under  Section  5  of  PLPA and

Additional Director, Ministry of Envirnment and Forest, Government of

India has also submitted clarification over suit  property and mentioned

that notification dated 07.05.1992 is not applicable upon suit land. Further

he submitted that an enquiry report was submitted by Divisional Revenue

officer on 29.12.2006 and rejected the claim that revenue record had been

back dated. Further, learned counsel for the plaintiff-applicants contended

that an another enquiry was conducted by defendant-respondent no. 6 in

the case of Pathway School and report was addressed to SDO Gurugram.

Further he stated that  Hon’ble National  Green Tribunal has directed to

restore  the forest  land or  land falling under  PLPA but  suit  property is

neither forest land nor under PLPA and despite knowledge of the same

defendant-respondents are harassing the plaintiff-applicants on the threat

of  demolition  of  suit  property.  Further  he  contended  that  defendant-

respondents  have  submitted  a  report  before  Hon’ble  National  Green
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Tribunal in which suit property is neither shown in forest nor under PLPA.

Further  he  submitted  that  recently  defendant-respondent  no.  5  has

conducted demarcation but same was not conducted as per the norms of

FCA and also violated the rules mentioned in High Court Rules and Order.

It  is  also contended that  there  is no  illegal  construction and what ever

construction is at the spot the same is within  exempted limit and  property

is  being used for  agriculture  purpose or  subservient  thereto. At  last  he

prayed to allow the application after reading all the letters. 

9.2 Learned Government Pleader  has argued on behalf  of  defendant-

respondent no. 1, 2, 3, 5 to 9 and submitted that defendant-respondent no.

5  has  conducted  demarcation  and  found  encroachment  over  the  forest

land. Further he argued that defendant-respondents are making compliance

of order of Hon’ble Supreme Court as well as Hon’ble National Green

Tribunal  but  it  is  plaintiff-applicants  who are  interfering  in  the  lawful

work of defendant-respondents. Further he contended that earlier an order

was  passed  in  the  year  2006  by  Deputy  Commissioner  cum Collector

Gurugram and there is change in the revenue entry from ‘Gair Mumkin

farm house’ to  ‘Gair  Mukmin Pahar’ so the land is  covered under  the

protected laws. Further he rest his arguments stating that the suit property

is  gair  mumkin  pahar  and  is  covered  under  forest  area  and  therefore

plaintiff-applicant  has  no  right  over  there  and  at  last  he  prayed  for

dismissal of appliation.
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9.3 On the other hand, Learned counsel for defendant-respondent no. 4

has argued that suit property is  gair mumkin pahar and therefore notices

were  issued  to  plaintiff-applicant  members  which  are  legal  and  it  is

plaintiff-applicants  who  never  opted  for  demarcation.  Further  he

submitted that plaintiff-applicants have claimed their right on the basis of

sale deeds but the  same is illegal and not binding upon the right and title

of  defendant-respondent  no.  4.  Further  he  argued  that  defendant-

respondent no. 11 never took any permission from Gram Panchayat  of

village  Raisina  regarding  any  development  in  the  suit  land  which  is

mandatory.  He  also  contended  that  the  suit  land  is  forest  land  and  is

covered under  section  5 of  PLPA and all  area  falling under  PLPA are

deemed forest  and therefore plaintiff-applicants have no right  over suit

property and the construction raised is illegal. Hence he also prayed for

dismissal of application.

9.4 Learned proxy counsel appeared on behalf of defendant-respondents

no. 10 and submitted that content mentioned in written statement be read

as  argument  on  stay  application  as  due  to  some personal  reason main

counsel is not available.

Consideration:

10. To  establish  his  claim,  the  applicant-plaintiff  has  to  prove

three cardinal principles in his favour which are as under :

• Prima-facie case ;

• Balance of convenience ; and 
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• Irreparable loss and injury.

The present suit is filed by Ansal Retreat Resident Welfare Association on

behalf of  165 members in representative capacity and asserts that their

members have purchased property/farm house from defendant-respondent

no. 11 vide different sale deeds and their property neither falls in forest

area nor under PLPA.

11. Plaintiff-applicants have asserted that earlier before the year

1989 defendant-respondent no. 11 along-with its subsidary company had

purchased entire land vide sale deeds and developed the same under the

farm scheme known as  “Arawali  Retreat” and 13-15 sale  deeds  were

executed  in  favour  of  defendant-respondent  no.  11  and  it’s  subsidary

company. However plaintiff-applicants have failed to furnish above stated

sale  deeds  on  the  file  to  show  that  defendant-respondent  no.  11  had

purchased suit property before 1989.

12. Plaintiff-applicant  has  further  asserted  that  defendant-

respondent  no.  11 has  already  obtained  the  prior  permission  from

concerned department  and they furnished their  report  and claimed suit

property does not fall under forest area/PLPA. Before going further it is

necessary  to  discuss  the  afore-said  referred  letter  which is  claimed by

plaintiff-applicants.
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13. Plaintiff-applicant has claimed that defendant-respondent no.

11 has obtained clearance from  Direction Town and Country Planning

Haryana in 1989. A letter in this regard is placed on file as Annexure-G.

On perusal Annexure-G it appears that M/s Ansal Properties and Industries

Limited  had  sought  clarification  on  subject  regarding  ‘no  objection

certificate  for development  of  farm/orchard estate in scheme known as

Aravali  Retreat  in Raisina village District  Gurugram’.  In  reply of  this

Direction Town and Country Planning Haryana has submitted that 

Since the proposed site does not fall in any of the controlled

area declared by this department and the provisions of the

Haryana Development and Regulation of Urban Area Act

1975 are not attracted for agricultural activity, as such no

permission is required from this Department. 

The above said reply was given on 29.01.1990 in reference to clarification

sought  by M/s Ansal  Properties  and Industries  Limited on 25.10.1989.

Hence, it  reveals that the defendant-respondent no. 11 had once sought

information from Direction Town and Country Planning (DTP) regarding

NOC for  development  of  farm and the DTP had furnished them reply

disclosing that no permission is required for development of agricultural

as no provision of  the Haryana Development and Regulation of  Urban

Area Act 1975  attracted for said activity.

14. Further  plaintiff-applicant  has  furnished  an  another  letter

(annexure-H)  addressed by defendant-respondent no. 11 to Conserverator
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of Forest, South Circle, Gurugram and seeking clarification ‘whether land

covered under Section 5 of Punjab Land Preservation Act 1900 village

Raiseena’.  In  reply  of  this  Conserverator  of  Forest,  South  Circle

Gurugram has  responded and the relevant portion read as follows:

“On the  above  cited  subject  you  are  hereby  informed  that

khasra number mentioned in your attached list are not closed

under Section 5 of Punjab Land Preservation Act, 1900.”

This  information  was  sought/given  in  the  year  1993.  Perusal  of  the

written  statement  of  the  Defendant-respondent  no.  5  reveals  that  they

admits  the  fact  of  obtaining  clearance  by  plaintiff-applicant  from  the

higher official of defendant-respondent no. 5 about the land member of

plaintiff-applicant  had  bought.  Defendant-respondent  no.  5  is  Range

Forest Officer in this suit. It shows that the defendant-respondent no. 11

had made effort to seek all kind of clearance before working on it’s project

of farming over the alleged khasra number.

15. In  the  same  way  plaintiff-applicant  has  shown  an  another

letter  (annexure-J)  written by  Aravali Retreat Plot owner Association to

Government  of  India,  Ministry  of  Envirnment  and  Forest,  New  Delhi

seeking clarification of MOEF notification dated 07.05.1992. The relevant

portion read as follows:

With reference to your letter dated 1st May and 24th August,

2006  addressed  to  Secretary  MOEF  we  are  giving  the

clarification requested as follows :
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In case the member of aravali plot owners associations have

plots  which  in  the  land  record  maintained  by  State

Government as on date of notification dated 07th May, 1992

were categorised as farm house i.e. not categorised in any of

the category.

a) Gair Mumkin Pahar or 

b) Gair mumkin rada or

c) Gair mumkin behad or

d) Banjar beed or

e) Rundh 

then this notification will not be appicable.

Already through annexure H defendant-respondent  no.  11 has obtained

information from Conserverator of Forest, South Circle Gurugram which

reveals that the  property owned by the defendant-respondent no. 11 does

not fall under PLPA. Further at the time of arguments, learned counsel for

defendant-respondents have admitted the afore-said letter. Hence, prima-

facie  it  can  be  said  that  defendant-respondent  11  had  obtained  prior

permission and also obtained clearance regarding the fact that land owned

by  them  does  not  fall  under  forest  land  or  PLPA.  The  respondent-

defendants no. 1 to 10 has failed to furnish any document to rebut the

same.

16. However  defendant-respondent  no.  1,  2,  and 6  to  10 have

asserted in their written statement that an enquiry dated 21.09.2006 was

conducted by Collector Gurugram and submitted its report and directed to

restore the entry as ‘gair mumkin pahar’ and claimed that suit property is
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‘gair mumkin pahar’ and entry as  ‘gair mumkin farm house’ was made

illegally in-collusion with some revenue officer. A copy of said report was

placed  on  file  as  Annexure-D2.  The  relevant  portion  of  order  dated

21.09.2006 read as follows :

Offently it has come to the notice that in District Gurugram by

entries of gair mumkin farm house and gair mumkin boundary

wall instead of gair mumkin pahar in the girdawari of aravali

mountain, have been made, whereas there are mountain at the

site.

Hence, all the circle revenue officers are hereby ordered that

according to  the  site  the  girdawari  of  aravali  mountain  be

corrected as gair mumkin pahar.

However, during the scrutiny of records on file it is revealed that later on,

an  enquiry  report  was  prepared  by  District  Revenue  Officier  on

29.12.2006  in  compliance  of  order  of  Collector  Gurugram  dated

21.09.2006. The relevant portion read as follows :

xxxx

Subject- Report regarding encroachment and violation in the

area falling under Aravali Notification dated 07.05.1992.

xxxxx From which it is clearly apparent that even by incurring

cost the kind of gair mumkin pahar can also be changed. It is

also the duty of patwari that if there is any change in kind of

land,  then  he  can  effect  the  necessary  change  in  khasra

girdwari entries.

xxxx
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If  somebody had any  objection  against  this  change then  he

could have moved an application to Circle Revenue Officer for

necessary correction because in sub para (f) of para no. 9.9 of

L.R.M. it has been mentioned that circle revenue officer could

have correct the wrong entry before verification/attestation of

jamabandi  as  the  revenue  record  for  the  year  1990-1991,

1995-1996,  2000-2001  has  been  acted  upon  and  till  today

nobody has raised any objection. However effecting of change

in total 1178 khasra number, at one time is certainly doubtful.

The  change  in  kind of  land  has  been  implemented  in  there

jamabandi and now to make any change in the same, a suit can

be  filed  in  civil  Court.  That  also  when  the  circle  revenue

official may inspect the situation to the effect that the entries

which have been effected are wrong and what  is  the actual

situation of spot, and thereafter if some person or any other

department  wants  to  make  correction  in  the  jamabandi

prepared  during  the  year  2000-2001  or  subsequent  thereto

then  he  may  get  the  necessary  correction  by  filing  the  suit

before  circle  revenue  officer  because  without  hearing  both

parties  the  circle  revenue  officer  is  also  not  competenent.

Hence, enquiry report forwarded for further action. 

From the above mentioned order dated 21.09.2006 it is construed that the

then Collector Gurugram had ordered to change the girdawari of Aravali

mountains to Circle Revenue Officer but these Distirct Revenue Officer

had  submitted  his  report  on  29.12.2006  holding  that  Circle  Revenue

Officer is not competent to make the correction as  directed by Collector

Gurugram on the ground that  hearing of  both parties  is  necessary and

alleged correction in revenue record can be made by filing suit in Civil
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Court. Hence, the order dated 21.09.2006 was never implemented and the

entries remained Gair Mumkim Farm House.

17. Further it  is  pertinent to mention that it  is  not disputed by

both parties that on 11.06.2020 defendant no. 1 again passed an order and

changed  the  revenue  entry  from  ‘gair  mumkin  farm  house’ to  ‘gair

mumkin pahar’ and plaintiff-applicants has challenged the same by filing

civil  writ  petition  no.  10286/2020  titled  as  “Ansal  Retreat  Rseident

Welfare Association V. State of Haryana and others” and Hon’ble High

Court vide its order dated 20.07.2020 had stayed the operation of order

dated 11.06.2020.

18. However respondent-defendant no. 1 and 6 to 9 has claimed

that applicant-plaintiff has already filed civil writ petition no. 10286/2020

titled as “Ansal Retreat Rseidetn Welfare Association Vs. State of Haryana

and others” and Hon’ble High Court has already granted stay in favour of

plaintff and therefore present application is not maintainable and deserve

to  be  dismissed.  On  this  learned  counsel  for  applicant-plaintiff  has

submitted that in afore-said writ petition he has only challenged the order

of Collector in which he has passed an order to change kism of land from

‘gair mumkim farm house’ to‘gair mumkin pahar’. A copy of writ petition

was placed on file at the time of argument and it appears that applicant-

plaintiff has filed a civil writ petition and challenged the impugned order
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of Collector, Gurugram. The content of claim of plaintiff-applicants differ

from the writ petition. Hence the contention of defendant is not tenable on

this ground.

 

19. Further  perusal  of  the  written  statement  of  Defendant-

respondents  reveals that they assert that the entire suit property fall under

PLPA as well as Forest land but at this stage defendant-respondents have

failed to furnish any report on the file to prove the same. Respondent-

defendant no. 4 and 5 have asserted that they are making compliacne of

order of Hon’ble National Green Tribunal dated 23.10.2018. A copy of

order of Hon’ble National Green Tribunal is placed on file.  The relevant

portion of the said order is re-produced hereunder :

xxx

We  may  now  deal  with  the  issue  of  what  are  the  illegal

constructions in violation of notification dated 07.05.1992. 

The notification dated 07.05.1992 also refers to the area shown

as forest  land.  According to  the State  of  Haryana itself,  the

area covered by notification under Section 4 and 5 of the PLPA

Act is treated as forest land by the State. Area covered by PLPA

notification is also part of the above table. Moreover, in the

judgment  of  the  Hon’ble  Supreme  Court  in  M.  C.  Mehta

(supra),  after  referring  to  earlier  judgement  in  T.  N.

Godavarman Thirumulpad Vs. Union of India & Ors, it was

made clear that area covered by notification under Section 4

and 5 of the PLPA Act was to be treated as forest area.

In view above any construction raised on the forest area or the

area  covered  by  notification  dated  07.05.1992.  without
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permission of the competent authority (after the date of said

notification), as to be treated as illegal and such forest land

has to be restored.

We order accordingly.

Since there is dispute about identity of the land covered by the

notification  dated 07.05.1992 as far  as the land covered by

notification  under  the PLPA Act  by the State  of  Haryana is

concerned the same has to be treated as forest land with regard

to any other land identification has to be made for executing

the direction in this order. Such identification may be made by

a  joint  committee  comprising  of  the  representative  of  the

MOEF & CC. Forest Department of the states of Haryana and

Rajasthan  and  the  concerned  District  Magistrates  in  the

respective states.

xxx

In view of the above stated order, it is evident that the area

covered under the notification dated 07.05.1992 is  forest  land and any

construction  raised  on  forest  land  or  area  otherwise  covered  by

notification  dated  07.05.1992  without  permission  of  the  competent

auhtority  (after the date of said notification) has to be treated as illegal.

Further Hon’ble National Green Tribunal, New Delhi has also directed to

identify the land covered by notification dated 07.05.1992.

20. Learned counsel for plaintiff-applicant  has submitted that  a

compliance report  has already been submitted before Hon’ble  National

Green Tribunal and their property does not fall under Forest Land as well

as PLPA. Copy of said report was furnished at the time of argument and
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same was provided to opposite party in which they admitted that alleged

report was submitted before Hon’ble National Green Tribunal. However

learned counsel for defendant-respondents no. 4 & 5 has submitted that

eight farm houses situated at village Raisina are covered under Section 4

and 5 of PLPA 1900 and Sh. Mukesh Arora, one of the party in present

suit,  is  found to have their  land falling under PLPA. Perusal  of  list  of

representative appears that Sh. Mukesh Arora is shown as one of the party

in this suit and farm house no. A-19 is shown in the report of defendant-

respondents  no.  5  in  violation  of  Section  4  and  5  of  PLPA.  Further,

Defendant-respondent no. 5 has stated that they opted for demarcation and

after completion of the same, some farm owners are found to be illegally

encroaching upon the land declared as forest by Hon’ble Supreme Court.

A copy  of  demaraction  report  is  placed  on  record  as  Annexure-D2.

Following eight farm owners names are listed which are as follows :

• Ms. Maria Gabil (farm No. A-17)

• Mr. Mukesh Arora (farm No. A-19)

• Ms. Jyoti Mardha Gehlot (farm no. A-21)

• Mr. Devender Kumar (farm No. A-31G)

• Ms. Sheetal Gaur (farm No. A33-A) 

• Mr. Sudhir Aggarwal (farm No. A-33-B)

• Mr. Suman Arora  (farm no. A-33 D)

The  above  stated  are  shown  as  illegal  encroachers  of  the  forest  land.

During  the  argument  it  is  submitted  by  leanred  counsel  for  plaintiff-

applicant that except Mukesh Arora other persons are not party in this suit.
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Further, during the argument, Sh. Anil Kumar Range Forest Officer

for defendant-respondent no. 5  had contended that the demarcation is still

going on and more land may fall under PLPA. However, his attention was

drawn to  the  written  statement  filed  by him wherein  it  is  stated   that

demarcation has already been completed. Then he conceded the fact  that

the  demarcation  has  been  completed  and  only  the  above  mentioned

person’s land was found to be encroacher. However learned counsel for

plaintiff-applicant  has  claimed  that  demarcation  was  conducted  in

violation of rules of FC as well as they have also violated the High Court

rules and orders. But at this stage it cannot be said that same is conducted

in violation any rules.  Perusal  of  presence sheet  of  demarcation report

shows that Sh. Mukesh Arora being resident was presented at the time of

demarcation.  If  he  had  any  objection  then  same  be  addressed  to  the

concerned  authority.  Hence,  objection  raised  by  learned  counsel  for

plaintiff-applicants for non violation of any rules of demarcation is not

tenable here.

21. Further,  Defendant-respondent  no.  4  and 5 in  their  written

statement has asserted that the entire land of plaintiff’s member is forest

land and is also covered under Section 4 and 5 of PLPA but except oral

averment at this stage there are no survey report on the file to show that

alleged land is covered under Forest Act or Punjab Land Preservation Act.
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22. Further it is asserted by defendant-respondent no. 4 that suit

land is  not  residential  and it  is  gair  mumkin pahar.  But  Hon’ble  High

Court  has  already  stayed  the  operation  of  order  passed  by  defendant-

respondent no. 1 regarding change in revenue record from ‘gair mumkin

farm house’ to  ‘gair mumkin pahar’. Even despite the earlier report of

District Revenue officer dated 23.12.2006, no one on behalf of defendant-

respondents  have  raised  any  obejction  before  Circle  Revenue  Officer

regarding correction is revenue record or filed any suit in Civil Court for

correction  in  revenue  record  as  it  is  nowhere  mentioned  in  written

statement that on the basis of report of DRO dated 23.12.2006, defendant-

respondents  have  ever  filed  any  civil  suit  or  made  any  representation

before  the  Circle  Revenue  Officer.  Hence,  at  this  stage  the  plea  of

defendant-respondent that the suit land is gair mumkin pahar can not be

taken into consideration.

23. Further it is asserted by respondent-defendant no. 4 and 5 that

plaintiff-applicants have raised illegal construction over the suit property

and  same  was  raised  without  any  prior  permission  of  concerned

department. On this plaintiff-applicants has contended that that they have

not made any illegal construction and what ever construction is at the spot

the  same  is  within  exempted  limit  and  property  is  being  used  for

agriculture  purpose  or  subservient  thereto.  In  this  regard  to  show any

illegal construction no prima facie proof has been shown by respondent-
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defendants.  Mere oral  assertion without  any documentary proof  at  this

satge is not tenable. Even defendant-respondent have failed to funish any

photograph to show that applicant-plaintiff have raised illegal construction

in their property.

24. Now coming further to the present case, the present suit is

filed by plaintiff-applicants in representative capacity on behalf  of  165

members.  During the proceedings of  the present  suit  applicant-plaintiff

was directed to provide the sale deeds showing the ownership qua the suit

land of the applicants on whose behalf the present suit is filed. Learned

counsel for plaintiff-applicants has furnished a list of only 89 members

along-with their sale deeds showing them having their ownership in their

farm unit but after scrutiny it was found that some members shown in the

afore-said list  are  not  mentioned in the list  of  165 members on whose

behalf the present suit is filed. It is not the case that some members have

been included when notice of the present suit was given. It was duty of the

applicant-plaintiff to provide the list of only those persons who had came

in the representative capacity to pursue the case. Therefore those persons

who are not mentioned in the list  of 165 members can not be covered

under present suit as no proper application was filed on their behalf.

25. Moving further,  learned counsel  for  Plaintiff-applicants has

furnished  sale  deeds  along-with  other  documents  by  marking  as
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Annexure-1 to Annexure-130 and claimed that by virtue of afore-said sale

deeds and other documents the plaintiff-applicants being member of the

present  suit  have  purchased  the  suit  property  as  individual  farm  unit.

Whether, they are actually the owner as per sale deeds so furnished has

also to be seen as no relief can be given to those who are not owner of the

alleged farm unit as per the list so provided on the record.

25.1 The first  sale deed placed on record belongs to Dr. Rajesh

Vats qua farm no. G3A (annexure P-6) and in the same way Yogesh Singh

is shown as owner of farm No. G-18 (annexure P-8). Similarly the sale

deeds  of  various  other  owners  namely  Guneet  Dhillon  (annexure-14),

Neetu  Darshanjeet  Singh  (annexure-17), Rakesh  Yadav  (annexure-23),

Sunil Kalra (annexure-25), Sanjay Mittal (annexure-27), Jyoti Lal Khanna

(annexure-29),  K.K.Nanda  (annexure-P31),  Ashok Tuli  (annexure-P33),

R. B. Singh (annexure-P37), Dr. Raj Gupta (annexure-P47), Dr. Surender

Pradhan (annexure-P49),Chander Nagpal (annexure-P53), Sanjay Dhody

(annexure-P59),  Yaswant  Kumari  Rathore  (annexure-P62),  Manju

Bhargav (annexure-P64 to annexure P71), Radha Yadav (annexure-P73)

Ranjeet  Singh (annexure-P77),  Monika  Gupta (annexure-P82),  S.Kurup

(annexure-P94),  Deepi  Goyal  (annexure-P96),  Geeta  Rohila  (annexure-

P99),  Rajesh  Takair  (annexure-P101 and annexure-P102),  Devdutt  Bali

(annexure-P104), Subhash Goyal (annexure-P106), Sushil Kumar Gupta

(annexure-P108),  Parmod  Kumar  Goyal  (annexure-P109),  Arun  Gaur

(annexure-P112),  Nirmal  Gaur  (annexure-P114),  Ms.  Farha  (annexure-
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P116),  M/s  Kakli  Sikdar  (annexure-P118),  Ms.  Asha  Vats  (annexure-

P120),  Sarita  Gupta  (annexure-P122),  Arti  Sharma  (annexure-P124),

Satish  Yadav  (annexure-P126),  Mukesh  Yadav  (annexure-P127),  Ms.

Liberatha  Peter  Kallat  (annexure-P130)  are  placed  on  record  and  on

perusal of the same they are reflected as owners of their property which is

stated to be falling under  “Aravali Retreat.”  and mention in the list of

representatives and matches with the corresponding list.

26. However  plaintiff-applicant  has  furnished  some  other  sale

deeds also but they do  not match with the content of sale deeds as well as

did not match with the list of representatives so on record. Further there is

various discrepancy regarding identity of the farm unit being owned by

the the alleged members of the  plaintiff of the present suit. 

The discrepancies are detailed out hereunder:

26.1 The learned counsel for the applicant-plaintiffs has furnished

annexure-12 and stated that the said sale deed belongs to Anil Goyal but

on perusal of content of the sale deed so furnish belonging to the said Anil

Goyal it reveals that the same was executed in favour of one Mr. S.K.

Sharma and said Mr. S.K Sharma is not a party in this suit.

26.2 In the same way plaintiff-applicant has furnished sale deed of

Narender Chandra as mentioned at serial no. 9 of list of representative  of

suit and claimed owner of farm number C-2/22. The corresponding sale

deed of the said Narender Chandra is stated to be annexure-P21 however,
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perusal of the said annexure shows that sale deed is in favour of Sh. Karan

Chandna,  Mrs.  Neha  Malhotra,  Mrs.  Kanika  Lamba  and  Mrs.  Naina

Lamba. Hence, the contents qua asserted ownership does not match with

the sale deed.

26.3 Similary  learned  counsel  for  the  plaintiff-applicant  has

mentioned  name  of  Sh.  Sameer  Thapar  at  serial  no.  33  of  the  list  of

representative of the suit and the ownership proof of his farm unit is stated

to be annexure P-44 however on perusal of the said annexure it reveals

that it is an authority letter given by one Vinod Babbar  who is not the

member  of  the  present  suit  as  per  the  representative  suit  on  record.

Moreover annexure P-45 which is stated to be a sale deed of said member

is not at all legible.

26.4 On further scrutiny, it was found that Sh. Gulshan Rai Jain

who stated to be only owner of farm unit D-5 mentioned at serial no. 27 in

list of representative. However he had furnished two sale deeds stating to

be of Farm D-5 and D-5A. The Farm D-5A is not mentioned in the list of

member  of  representative.  And  hence,  there  is  concealment  of  having

Farm D-5 A also. Moreover the corresponding sale deed of said Farm unit

D-5A though placed on record but no annuxure has been mentioned upon

it. As far as sale deed of farm unit D-5 is concerened the corresponding

sale deed is mentioned as annexure P-35 however on perusal of the page

number 02 there is difference in number of Farm unit. As at one place it is

mentioned that ‘vendor is owner and in possession of Farm number D-1A’
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whereas in para number  02 of  the said page it  is  written that  ‘vendor

herein grants,convey and transfer all her rights, title and interest in said

Farm D-5’. Hence, the ownership of which farm unit of the said member

is doubtful. 

26.5 On  perusal  of  the  list  of  memebers  of  plaintiff  in

representative capacity shows that Sh. Jagdeep Sahani,  Sh. Devraj,  and

Sh. Rajender Singh has not mentioned the farm unit of which they claims

to be owner. In absence of the clear identification of the property of above

stated persons, no relief can be granted. A blanket order in this regard can

not be passed. The proper  description of the property owned by the above

stated persons was essential for determining the prima facie case in favor

of the member of the applicant in the present suit.

26.6 On  further  scrutiny,  it  was  found  that  Sh.  R.B  Singh

mentioned at serial number 29 of the list of member, has claimed owner of

farm unit  A1/7 and the corresponding sale deed has been supplied. But he

had furnished four sale deeds which are annexures P-37, P-39, P-41 and

P43. The farm unit which he had claimed in the list of memebrs is only

farm unit A1/7 and it’s corresponding sale deed is annexure P-37.  The

other sale deeds produced on record of the said member shall not be taken

into consideration. The applicant-plaintiff had categorically mentioned the

other farm units of the same person in the list of member. For example

that is of Smt Manju Bhargav listed at serial number 60 to 62. The same

should  have  been  done  with  Sh.  R.B  Singh.  Under  the  garb  of  mere
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production of documents qua other sale deed which is not claimed by the

member, no relief can be taken. The relief of other farm units bearing P-

39, P-41 and P43 can not be claimed.

26.7 Further, learned counsel for plaintiff-applicants has furnished

the sale deed (annexure-P61) stating to be of one Smt. Savita Rani who is

serial  number  at  54 of  representative  list  of  members  so provided and

claims herself to be owner of farm number CL-1 but perusal of her sale

deed (annexure-P61) it reveals that sale deed is registered in favour of Mr.

Savtantar  K.  Sehgal.  No  sale  deed  is  placed  on  record  having  to  be

executed in favour of Savita Rani showing her to be owner. Though the

plaintiff-applicant has furnished a copy of mutation no. 3360/2014 but it is

not sufficient to say that Savita Rani is owner of alleged farm bearing no.

CL-1 as mentioned in list of representative. It is a cardinal principle of law

that entry of mutaion does not confer any title. Further, there is a remark

of decree of the suit in favour of Savita Rani but no such judgment and

decree of Hon’ble Court placed on record to show said Smt. Savita as

owner of the property which she asserts. It was the duty of the counsel for

the plaintiff-applicant to furnish the same on file in order to prima facie

prove the ownership.

26.8 In the same way, Sh. Baldev Singh and Sh. Aminder Singh at

serial no. 65 and 66 respecetively is stated to have furnished sale deed as

annexure P-75 but same is registered in favour of M/s R.K.Real Build Pvt.

Ltd. through its director Mr. Sandeep Yadav and therefore no document is

Alok Anand/HR-0396/Civil Judge (Jr. Division)/Sohna Page No. 44 of 48

82



Ansal v. State of Haryana & other

furnished to  prove the ownership of  Baldev Singh and Aminder Singh

over farm house as alleged in the list.

26.9 Further,  applicant-plaintiff  has  furnished  documents

annexures P-83, P-84, P-87, P-88, P-78, P-79, P-80, P-85 and P-86 and

claimed these documents concerned with Pawan Gupta, Ajay Yadav and

Chaya Gupta. These above stated annexures are stated to of M/s Monika

Gupta who is serial  numbered at  73.  At the time of furnishing of  sale

deeds  of  the  members  learned  counsel  for  the  applicant  had  himself

written annexure 78 to 88 of the member serial number at 73. Already M/s

Monika Gupta’s sale deed has been perused which is annexure P- 82.  the

other annexures i.e. P-83, P-84, P-87, P-88, P-78, P-79, P-80, P-85 and P-

86 shall not be considered as the owners thereof are not mentioned in the

list of representative as applicant-plaintiff. 

26.10 Further, Plaintiff-applicant has mentioned name as Vijay Pal

Malik at serial no. 81 and furnished sale deed which is annexure as P-90

but same  is registered in the name of M/s P.D. Enterprises through Vinod

Kumar.

26.11 Further perusal of records shows that one of the member of

the  plaintiff-applicant  that  is  Parkash  Mohan  at  serial  no.  83  in

representative  list  claims  to  be  owner  of  Farm  no.  C-31  and  the

corresponding  ownership  proof  in  form  of  sale  deed  is  stated  to  be

annexure 92. But the sale deed is qua farm no. C-29 which is different

with the number mentioned in representative list.

Alok Anand/HR-0396/Civil Judge (Jr. Division)/Sohna Page No. 44 of 48

83



Ansal v. State of Haryana & other

26.12 Lastly,  It  was  found  that  learned  counsel  for  plaintiff-

applicant  has  furnished  another  sale  deed  registered  in  favour  of  Sh.

Parbhati Lal qua Farm unit A2-08 but no annexure is mentioned over it.

The farm unit appers to be inherited by Sh. Rakesh Yadav (mentioned at

serial numbered 17) but he had claimed only farm unit C-64-A. The other

sale deed produced on record of the said member shall not be taken into

consideration.  The  applicant-plaintiff  had  categorically  mentioned  the

other farm units of the same person in the list of member. For example

that is of Smt Manju Bhargav listed at serial number 60 to 62. The same

should have been done with him also. Under the garb of mere production

of documents qua other sale deed which is not claimed by the member, no

relief can be taken.

26.13 In  view of  the  above  discussion  the  above  stated  farm unit  and

members can not be held to be owner of the alleged property in question

as claimed in the representative list. Hence they have prima facie failed to

prove their ownership over their respective property/farm house which is

alleged to  be  falling under  “Aravali  Retreat”.  It  was  the  duty  of  the

applicant-plaintiff to do the needful in order to claim the relief as desired

as the ownership of the memebers qua the alleged farm unit is a most

essential requirement. 

27. Further  one  of  the  member  of  the  representative  list  Sh.

Mukesh Arora  (mentioned at serial numberd 8)  is also not entitle to get

Alok Anand/HR-0396/Civil Judge (Jr. Division)/Sohna Page No. 44 of 48

84



Ansal v. State of Haryana & other

any protection of this court as prima facie his property is in violation of

Section 4 and 5 of PLPA. No one can get any protection in the garb of

representative suit, if he had violated the term and condition of Section 4

and 5 of  PLPA and raised construction over  the land belonging to  the

forest land.

28. Further,  it  is  pertinent  to  mention  that  the  Defendant-

respondent no. 4  has asserted that they have issued notices to plaintiff-

applicant  members  as  per  the  direction  of  Hon’ble  National  Green

Tribunal and Hon’ble High Court and after giving opportunity  of  hearing

to them, the notices has been decided by defendant no. 4 - respondent as

per  direction of  Hon’ble  High Court  as  per  rules.  It  means defendant-

respondent no.  4 had issued notices to plaintiff-applicant  members and

same is  already decided but detailed report as to what actually has been

decided is not  placed on record by the said defendant.  Nevertheless  it is

not disputed that the notices have been decided by the  the defendant-

respondent  no.  4.  Plaintiff-applicant  has  furnished  copy  of  one  of  the

status of the issued notice  by  defendant-respondent no. 4. to one of it’s

member as Annexure-U. Perusal of said Annexure reveals that the order  is

passed by Executive Officer  M.C Sohna dismissing the  plea so  taken.

Here it is pertinent to mention some land owners who had been issued

notices by defendant-respondent no. 4 had approached the Hon’ble High
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Court  challenging the  notices  and Hon’ble  High Court  had passed the

following order in CWP 7719 of 2020 which reads as follows:

xxxxxx  At this stage,  Mr. Ankur Mittal,  Additional Advocate

General, Haryana has informed the Court that there are 450

entities/persons  who  have  allegedly  changed  the  nature  of

their  land  from gair  mumkin  pahad  to  Farm House  which

include the petitioners also to whom notices have been issued

and most of them have filed their response as well. It is further

submitted that they shall also be given notice of three days and

after hearing them, their cases shall also be decided as stated

hereinbefore.  Since,  those similarly situated persons are not

before  this  Court  to  whom notices  have to  be given but  in

order to avoid a flood of litigation in this Court at the instance

of those persons, we further observe that three days’ notice be

given to other similarly situated persons, their cases shall also

be decided by affording an opportunity of hearing, within a

period  7  days.  In  this  regard,  Counsel  for  the  State  has

submitted that the construction raised by the petitioners and

the similarly situated persons shall also not be demolished till

the decision is taken as stated herein above.

It  is  further  clarified  that  neither  the  petitioners  nor  the

persons similarly situated shall try to delay the proceedings

which is now going to be initiated by the Municipal Council,

Sohna, District Gurugram, for the purpose of decision on the

Show Cause Notice.

28.1 Hence,  in  compliance  of  above  said  order  respondent-

defendant No. 4 has decided the said notice and dismissed the objections

submitted by member of applicant-plaintiff. Perusal of annexure U  further
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reveals  that  they  had  issued  notice  in  compliance  of  order  dated

23.10.2018 passed by Hon’ble National  Green Tribunal  as  the same is

reflected in para number 1 of the said annexure. The respondent-defendant

no. 4 has argued that they are complying the order of Hon’ble National

Green Tribunal.  A copy of order dated 23.10.2018 of Hon’ble National

Green Tribunal placed on file. The relevant portion of the said order has

already been reproduced in preceding  para of this order.

28.2 However the annexure U does not mention that suit property either

fall under forest land or PLPA and therefore applicant-plaintiff has no right

to raise any construction over suit property. It is nowhere clearly depicted

in  the said annexure that that suit land of the member to whom the notice

has  been  issued  falls  under  the  Forest  area  or  under  the  PLPA which

prohibits any kind of construction. As the order of Hon’ble National Green

Tribunal the defendant-respondent no. 4 had firstly to identify the land

which falls under the said prohibition laws but no such document has been

brought on record to show that suit property has been identified and falls

under the protected/prohibited area.

28.3 Further it is it is stated in annexure U that  Forest area of Arawali

fall under the ambit of Municipal Council of Sohna has been visited by

this office and 330 number of farm house has been seems to be illegally

constructed in such area. It means that the defendant-respondent no. 4 has

visited the suit  property and then prepared the report  but  they did not

furnish any such report on the file to show that they have identified the
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land or they ever visited the entire suit property. Even there is no such

report on file to show that suit property falls under the forest area. Without

any such report how it can be said that construction is raised on forest land

? Further, how defendant no. 4 has identified 330 farm houses who are

alleged to have raised illegal  construction. 

29. During the argument, learned counsel for applicant-plaintiff

has stated that a report has already been submitted in Hon’ble National

Green Tribunal, New Delhi and stated that the suit property is not covered

under  reserved  forest,  protected  forest  neither  as  unclassed  forest  nor

under section 4 & 5 of PLPA. However learned counsel for respondent-

defendants  stated  that  eight  farm houses are  shown in that  report  who

violated the section 4 and 5 of PLPA. Among the said eight except one

member namely Mukesh Arora, no other is party in this suit.

30. Hence, in absence of proper identification of land ensuring

that the land falls under the protected area/PLPA or other protection laws

which  prohibits  the  allged  activity,  the  issuance  of  notice  by  the

respondent-defendant No. 4 appears to be an act of impetuous. Placing on

record the report of respondent-defendants which it had submitted before

Hon’ble  National  Green Tribunal  by the applicant-plaintiff  shows their

innocence as had the alleged area which respondent-defendant no. 4 & 5

are claiming to be forest land or the prohibited area whatever they call, the
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same should have been recorded in the said report. But that is not so and

respondent-defendant no. 4 had even failed to specific pin point the same.

31. Further it is pertinent to  reproduced the relevant portion of

annexure-U  that  is  order  of  Executive  Officer,  MC  Sohna  dated

09.07.2021 where it is mentioned as follows:

xxxx

Sh. Ved Pal Sehrawat, DTP (Enf.) Gurugram informed to the

worthy  Chairman  that  T  &  C  Planning  Department  has

detected  195  number  of  Farm  House  in  Village  Raiseena

having  unauthorised  construction  and  as  far  as  the

notification dated 09.06.2014 the complete revenue estate of

Raiseena fall under extended Municipal Council, Sohna and

hence  any  further  action  against  the  unauthorised

construction shall be taken up by Municipal Counsel Sohna.

xxxxx

In  compliance  of  order  23.10.2018  passed  by  Hon’ble

National Green Tribunal, New Delhi and minutes of meeting

dated 02.09.2019, Forest area of Arawali fall under the ambit

of Municipal Council of Sohna has been visited by the official

team of this office. During such visits 330 numbers of farm

houses in Raiseena has been seems to be illegally constructed,

in  such  area.  While  exercise  power  of  section  208  (1)  of

Haryana Municipal Act, 1973 notices for demolition of illegal

construction  has  been  issued to  330  notices  against  illegal

construction.
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As per  afore-said  order  it  appears  that  respondent-defendant  no.  4  has

visited the property and then found 330 farm houses have raised illegal

construction. But on file, they did not furnished any such report or even

there are no such photograph to show anything about illegal construction.

When there are no such survey report or any other report on file then how

defendant-respondent no. 4 got the knowledge that 330 farm house were

found to have raised illegal construction ?

32. During  the  arguments,  learned  counsel  for  defendant-

respondent no. 4 has contended that they have power to issue notice under

section 208 (1) of Haryana Municipal Act,  1973  (hereinafter be called

“Act”) and in compliance of afore-said section they have issued notice.

Firstly it would be apt to reproduce  section 208 of Act: 

Order of demolition and stoppage of building and works in

certain  cases.  -  (1)  Where  the  erection  of  any  building  or

execution of any work has commenced or is being carried on,

or  has  completed  without  or  contrary  to  the  sanction  as

required by sub-section (1) of section 201; or without notice

as  required  by  sub-section  (2)  of  Section  201;  or  when

sanction  has  been  refused,  or  in  contravention  of  any

provisions  of  this  act  or  bye-laws,  made  thereunder,  the

committee, the Executive Officer or the Secretary, as the Case

may be,  may,  within six  months from the completion of  the

building, in addition to any other action that  may be taken

under  this  Act,  make  an  order  directing  that  such  erection

under  this  Act,  make  an  order  directing  that  such  erection

Alok Anand/HR-0396/Civil Judge (Jr. Division)/Sohna Page No. 44 of 48

90



Ansal v. State of Haryana & other

work shall be demolished by the person at whose instance the

erection of work has been commenced or is being carried on

or has been completed, within such period (not being less than

five days and more than fifteen days from the date on which a

copy of the order of demolition with a brief statement of the

reasons therefor has been delivered to that person), as may be

specified in the order of demolition :

Provided that no order of demolitions shall be made unless the

person has been given by means of a notice served in such

manner  as  the  committee,  the  executive  officer  or  the

secretary,  as  the  case  may  be,  may  think  fit,  a  reasonable

opportunity of showing cause as to why such order shall not

made :

Provided further that where the erection or work has not been

completed,  the  committee,  the  executive  officer  or  the

secretary, as the case may be, may at the time of the issue of

the notice under the first proviso or at any other time, direct

the person to stop the erection or work until the expiry of the

period within which an appeal against the order of demolition,

if made, may be preferred under Section 209.

(2) Where no appeal has been preferred against an order of

demolition made by the committee, the executive officer or the

secretary, as the case may be, or the same has been confirmed

on appeal, whether with or without variation by the Deputy

Commissioner, the person against whom the order has been

made shall comply with the order within the period specified

therein, and on the failure of the person to comply with the

order within such period, the committee, the executive officer

or the secretary, as the case may be, may himself cause the

erection  of  the  work  to  which  the  order  relates  to  be
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demolished  and  the  expenses  of  such  demolitions  shall  be

recoverable from such person as arrears of taxes under this

Act.

(3) Any person failing to comply with the terms of such notice

shall  be punishable with imprisonment for a term up to six

months  or  with  a  fine  which  shall  not  be  less  than  five

thousand rupees and more than ten thousand rupees or both

and when non-compliance is a continuing one, with a further

fine of one hundred rupees every day the first offence during

which the non-compliance continues, provided that the offence

under  this  Section  shall  not  be  deemed  to  be  compounded

unless  the  offender  has  paid  all  the  charges  and  got  the

building regularised by following due procedure:

Provided  that  the  committee  may,  instead  of  requiring  the

alteration or demolition of any such building, accept by way of

composition fee prescribed in the rules:

Hence, as per the Section 208 of Act respondent- defendant no. 4 has a

right  to  issue  notice within  six  month  from the  date  of  completion of

building. But here it is no where mentioned in entire written statement that

when  plaintiff-applicant  has  completed  their  construction.  Without

disclosing  the  same  how defendant-respondent  can  say  that  they  have

issued notice in compliance of section 208 of Act.

33. Further it is mentioned in Annexure U as follows:  

xxx
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During  the  visit  of  this  office  it  is  found  that  the  new

construction was raised by you in your farm house no. C-35 by

exercising power of under section 208 of Haryana Municipal

Act, 1973, show cause notice for illegal construction has been

issued to you.

Memo no. 218/mcs dated 16.06.2021 giving an opportunity to

reply.

2. But after passing of 10 days you have not produced any of

the  document  which  could  exempted  your  farm house  from

demolition under section 208 (1) of  Haryana Municipal  Act

1973 therefore you are hereby directed under Section 208 (1)

of Haryana Municipal Act, 1973 either to demolish your farm

house in question at your own within seven days otherwise the

same  shall  be  demolished  by  this  office  at  any  time,  after

expiring of seven days and expenses of such demolition shall

be recovered from you under section 208 (2) of the Haryana

Municipal Act, 1973.

xxxx

Hence, it reveals that defendant-respondent no. 4 had issued notice only in

compliance of provision contained under section 208 of Act for raising

illegal  construction over  the land and hence,  the  defence  that  they are

complying the Order of Hon’ble National Green Tribunal, New Delhi is

not found. It is also clear from annexure-U that defendant-respondent no.

4 has made a survey in that area and therefore it is mentioned that “during

the visit of this office_______” but along-with written statement no such

report  is  furnished  on  the  file  then  how  it  can  say  that  defendant-

respondent no. 4 had made a survey in that area? Even there are no such
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photograph on file to show anything about nature of construction over the

suit property.

34. Learned  Government  Pleader  assisted  by  Sh.  Anil  Range

Forest Officer has submitted that Hon’ble Supreme Court of India vide its

order dated 23.07.2020 in Special Leave to Appeal No. 7220/7221 of 2017

in matter  titled as  “Municipal  Corporation Faridabad vs.  Khori  Gaon

Resident Welfare Association”  has ordered for  removal of  unauthorised

structure over Forest land. On this learned counsel for applicant/plaintiff

has submitted that as per the order of Hon’ble Supreme Court of India

they have to make verification of the fact of forest land and then take

action against the defaulted person but here after demarcation no one of

member of applicant/plaintiff were found to be in possession of forest land

and they are illegally harass the member of applicant/plaintiff. Defendant

no. 5 has mentioned in para no. 8 of his written statement regarding order

of Hon’ble Supreme Court of India which is reproduced as under :

Needless  to  observe  that  the  direction  to  remove  all

unauthorised strucuture standing on the forest land applies

to  all  unauthorised  structure  without  any  excpetion,

including the structure preferred to in paragraph 10 of the

application after due verification of the fact whether it is

unauthorised and is constructed on the forest land as such.

That  verification  shall  be  done  within  extended  time

specified above and if structure is covered in the category of
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unauthorised structure on the forest land the same shall be

removed within the same time. 

In view of order of Hon’ble Supreme Court of India it  appears that all

unauthorised  structure  on  forest  land  shall  be  removed  but  after  due

verification of the fact whether it is unauthorised and is constructed on the

forest land. Here respondent-defendant no. 5 has furnished demarcation

report  and  claimed  only  one  person  namely  Mukesh  Arora  has  raised

construction over the land covered under Section 4 and 5 of PLPA. Except

one person there are no other farm unit claimed by defendant no. 5, at this

stage, in the present suit who has raised any illegal construction on the

forest land.

35. The present suit is filed by 165 farm owner at village Raisina

in  Ansal Retreat and already stated only some members have placed on

record their sale deeds however during scrutiny from the said sale deeds

placed on record, the one mentioned in para number 25 of this order found

to be correct and has prima facie prima facie proved their ownership over

their property.

36. Hence it can say that only that persons who are mentioned in

para  no.  25.1  of  this  order  are  prove  prima  facie  case  in  his  favour.

However respondent-defendant no. 4 has claimed afore-said sale deed are
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illegal but no one defendant has challenged the validity of sale deeds by

filling any civil suit.

37. Further  at  this  stage  it  is  clear  that  after  demarcation  of

defendant no. 5, one person (Mukesh Arora) in the present suit was found

illegal  encroachment  over  the  land  of  PLPA.  Court  cannot  passed  a

blanket order which can protect  the black sheep who take law in their

hand and make unauthorised construction over the forest land/PLPA. 

38. It is also duty of defendant no. 4 and 5 to make compliance of

order of Hon’ble National  Green Tribunal as well as Hon’ble Supreme

court but they have to make the compliance in letter and spirit and firstly,

they have to verify the land. They cannot target any person against whom

they did not find any material,  at this stage, to say that they have raised

any illegal construction over forest land/PLPA. Defendant no. 4 has also

claimed his power under Section 208 of Haryana Municipal Act but same

has to be used after due verification of property.

39. In  the  present  ad-interim application,  respondent-defendant

no. 1, 2, 6 to 10 have claimed that earlier Collector Gurugram has passed

an order for correction in revenue record to change the entry from gair

mumkin farm house to gair mumkin pahar but at this stage it can say that

said order was never implemented as later on, District Revenue Officer
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has submitted it’s report and specifically claimed that a civil suit can be

filed to make correction in alleged revenue record or aggrived party can

move an application before the Circle Revenue Officer and then he heard

the both parties but it is nowhere mentioned in the entire written statement

whether any such act was ever performed by defendants or not.  In the

same way defendant no. 4, Municipal Council, has claimed that they are

issuing notice in compliance of order of Hon’ble National Green Tribunal

as well as Hon’ble High Court and suit land is a gair mumkin pahar. But

despite issuance of notice, he failed to furnish any survey report or any

photograph on the case file to say that property of farm owner who have

submitted  their  sale  deed  on  the  case  file  were  make  unauthorised

construction over the forest land. Even order passed by Executive Officer,

M.C.,  Sohna is  also  silent  on  the  point  of  survey report.  If  Municipal

council  Sohna  has  claimed  that  above  stated  farm  owner  has  raised

construction on the forest land then they have to furnish the material in

this regard on the case file and then those person are not entitled to get any

protection from the Court but here defendant no. 4 has failed to furnish

any  such  report/photograph.  However  defendant  no.  5  (Range  Forest

Officer) has claimed that they opted for demarcation and after completion

of the same eight (8) farm owners were found to be illegally encroach the

land declared as forest. But except one person namely Mukesh none was

party in the present suit. However defendant no. 5 has claimed that some

farm owner at village Raiseena occupied more land then his ownership but
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here,  at this stage, no such report is on record. Without any such report

how he can say that plaintff’s member who submit their correct sale deeds

occupied more land than their ownership and has encroached upon forest

land. Defendant no. 5 has a right to take action against any culprit who

found  in  illegal  occupation  of  forest  land  or  raising  any  illegal

construction  over  forest  land  but  same  has  to  be  taken  after  due

verification of the land.

40. In  view  of  the  above  detailed  discussion,  the  applicant-

plaintiff has able to prove a prima facie case in his favour accordingly. No

doubt the compliance of  the directions and orders of Hon’ble National

Green Tribunal and Hon’ble Supreme Court is to be done in letter and

spirit. It is pertinent to mention here that this order shall not debar the

defendant-respondents to take action as required in order to honour the

laws laid down for environment protection, however, the same has to be

done as directed in letter and spirit and not in a hapazardly and a mechanic

way. As per the direction of Hon’ble National Green Tribunal the land is

to be identified. For this no such identification process that the land of

member of plaintiff, as claimed in present application, has been identified

and falling under the Forest  Land/PLPA has been brought forth by the

respondent-defendants,  neither  any  such  survey  nor  any  photograph  is

placed on record.
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41. In view of aforesaid discussion, application of the applicant

filed under order XXXIX Rule 1 and 2 read with section 151 of Code of

Civil Procedure is hereby allowed accordingly. Plaintiff succeed to prove

prima facie case in his favour. Balance of convenience is also lies in his

favour and there shall be irreparable loss if ad-interim injunction is not

granted.  Hence, application of the applicant/plaintiff is hereby allowed

accordingly to the extent of person mentioned in para no. 25.1 of this

order.

Nothing herein above discussion shall be formed as my opinion on

the merits of the case.

ANNOUNCED IN OPEN COURT:   
Dated : 09.09.2021 Alok Anand, HCS

 Civil Judge Junior Division
Sohna/HR-0396

        
Note: This order contains forty eight pages (48) and each and every page 

has been checked and signed by me.
   

Alok Anand, HCS
 Civil Judge Junior Division

Vinod Sohna/HR-0396
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Present : Sh. Rajneesh Aggarwal Advocate for plaintiff-applicants

Sh. Sandeep Government Pleader for defendant-respondent  

no. 1, 2, 3 and  5 to  9  assisted  by  Sh.  Anil  Range  Forest  

Officer (defendant no. 5)

Sh. V.K.Raghav Advocate for defendant-respondent no. 4 

Sh. Kamal Kant, proxy counsel for defendant-respondent no. 

10.

Order  pronounced.  Vide  my  separate  order  of  even  date,

application of  the applicant/plaintiff  for  ad-interim injunction is hereby

allowed accordingly to the extent of person mentioned in para no. 25.1 of

this order.

Perusal  of  file  show that  notice  to  defendant  no.11 is  not

issued as copy of plaint etc. not filed. Let same be issued for 22.10.2021

after necessary compliance. 

Alok Anand, HCS
 Civil Judge Junior Division

Sohna/HR-0396
Vinod Dated : 09.09.2021 
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Commission for Air Quality Management  

in NCR and Adjoining Areas 

***** 

17th Floor, Jawahar Vyapar Bhawan, 

Tolstoy Marg, New Delhi-110001 

Dated: 04th December, 2022 

 PRESS RELEASE 
 

⮚ Delhi’s overall AQI crossed the 407 mark today at 16:00 hours, which is likely 

to be a localized influence 
 

⮚ CAQM Sub-Committee for invoking actions under GRAP holds an emergency 

meeting in wake of significant deterioration in air quality of Delhi-NCR in last 

24 hours 

 

⮚ The GRAP Sub-Committee decides to re-implement Stage III of GRAP as a 

precautionary step in entire NCR in a move to steer clear of further 

deterioration of air quality 
 

⮚ All actions as envisaged under Stage III of the GRAP – ‘Severe’ Air Quality to 

be implemented in right earnest by all the agencies concerned, with 

immediate effect in the NCR; Stage I and Stage II actions to be reinforced 
 

⮚ CAQM advises citizens to cooperate and follow the Citizen Charter under 

GRAP  
 

⮚ Agencies responsible for implementing measures under the GRAP and 

Pollution Control Boards of NCR and DPCC advised to ensure strict 

implementation of actions under GRAP during this period 
 

⮚ The Commission is closely watching the situation and will review the air 

quality scenario accordingly 
 

⮚ The detailed GRAP document can be easily accessed from the Commission’s 

website, i.e., caqm.nic.in  

                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                               

NEW DELHI: 

 

Delhi’s overall Air Quality Index (AQI) crossed the 407 mark today at 16:00 hours, which 

is likely to be a localized influence. In view of the significant deterioration in air quality 

of Delhi-NCR in last 24 hours, the Sub-Committee for invoking actions under the Graded 

Response Action Plan (GRAP) of the Commission for Air Quality Management in NCR & 

Adjoining Areas (CAQM) held an emergency meeting today. The Commission 
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comprehensively reviewed the ongoing restrictive/ preventive actions implemented 

under Stage I and Stage II of the GRAP along with the impact of revocation of actions 

under Stage III on the overall air quality of the Delhi-NCR since 14.11.2022. While 

meticulously reviewing the overall air quality parameters, the Sub-Committee during 

the meeting noted that due to sudden unfavorable meteorological conditions, it is 

considered necessary to re-implement Stage III of GRAP with immediate effect in the 

entire NCR as a pre-emptive measure to prevent further deterioration of air quality in 

the region.  

 

As per the dynamic model and weather/ meteorological forecast, this sudden spike is 

possibly due to localized factors therefore in an effort to steer clear of further 

deterioration of air quality and to maintain the AQI of Delhi, the call to re-invoke all 

actions as envisaged under Stage III of the GRAP – ‘Severe’ Air Quality (DELHI AQI ranging 

between 401–450) has been taken by the Sub-Committee. This is in addition to the 

preventive/ restrictive actions mentioned in Stage I and Stage II of the GRAP.  

 

Accordingly, a 9-point action plan as per Stage III of GRAP is applicable with immediate 

effect from today in the entire NCR in addition to preventive/ restrictive actions of 

Stage I and Stage II of the GRAP which are already in place. This 9-point action plan 

includes steps to be implemented/ ensured by different agencies and PCBs of NCR and 

DPCC. These steps are: 

1. Intensified frequency of mechanised/ vacuum-based sweeping of roads. 

2. Daily water sprinkling along with use of dust suppressants, before peak traffic hours, 

on roads and right of ways including hotspots, heavy traffic corridors and proper 

disposal of the collected dust in designated sites/ landfills. 

3. Intensification of public transport services. Introduce differential rates to encourage 

off-peak travel. 

4. Construction & Demolition (C&D) Activities:  

(i) Enforce strict ban on construction and demolition activities in the entire NCR, 

except for the following categories of projects:  

a) Railway services / Railway stations  

b) Metro Rail Services including stations. 

c) Airports and Inter State Bus Terminals. 

d) National security/ defence related activities/ projects of national 

importance. 

e) Hospitals/ health care facilities. 

f) Linear public projects such as highways, roads, flyovers, over bridges, power 

transmission, pipelines etc. 

g) Sanitation projects like sewage treatment plants and water supply projects 

etc. 

h) Ancillary activities specific to and supplementing above categories of 

projects.  
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Note: The above exemptions shall be further subject to strict compliance of the 

C&D Waste Management Rules, dust prevention/ control norms including compliance 

with the directions of the Commission issued from time to time in this regard.  

 

(ii) Other than the projects exempted under (i) above, dust generating/ air pollution 

causing C&D activities to be strictly banned during this period shall include:  

 Earthwork for excavation and filling including boring & drilling works.  

 All structural construction works including fabrication and welding operations.  

 Demolition works.  

 Loading & unloading of construction materials anywhere within or outside the 

project sites.  

 Transfer of raw materials either manually or through conveyor belts, including fly 

ash.  

 Movement of vehicles on unpaved roads.  

 Operation of batching plant. 

 Laying of sewer line, waterline, drainage work and electric cabling by open trench 

system.  

 Cutting and fixing of tiles, stones and other flooring materials.  

 Grinding activities.  

 Piling work.  

 Water Proofing work.  

 Road construction/ repair works including paving of sidewalks / pathways and 

central verges etc.  

 

(iii) For all construction projects in NCR, non-polluting / non-dust generating 

activities such as plumbing works, interior decoration, electrical works and 

carpentry related works shall be permitted to be continued. 

 

5. Industrial operations  

a) For industrial areas having PNG infrastructure and supply:  

Strictly enforce closure / ban on such industries/ operations not running on fuels 

as in the standard list of approved fuels for NCR.  

b) For industrial areas not having PNG infrastructure and supply:  

Regulate operations of such industries not using any of the fuels as per the 

standard list of approved fuels for NCR, to operate only for maximum 5 days a 

week as under (till 31.12.2022):  

(i) Paper and pulp processing, distilleries and captive thermal power plants – to 

remain inoperative on Saturdays and Sundays.  

(ii) Paddy / rice processing units – to remain inoperative on Mondays and 

Tuesdays.  

(iii) Textile/ garments and apparels including dyeing processes – to remain 

inoperative on Wednesdays and Thursdays.  
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(iv) Other industries not falling in the above noted categories – to remain 

inoperative on Fridays and Saturdays.  

c) With effect from 01.01.2023, strictly enforce closure/ ban in the entire NCR, on 

such industries/ operations not running on fuels, as in the standard list of 

approved fuels for NCR.  

Note: Milk & dairy units and those involved in manufacturing of life saving medical 

equipments / devices, drugs and medicines shall, however be exempted from the above 

restrictions. 

 

6. Close brick kilns, hot mix plants which are not operating on fuels, as in the standard 

list of approved fuels for NCR.  

7. Close down operations of stone crushers. 

8. Ban / Close down mining and associated activities in the NCR. 

9. State Governments in NCR/ GNCTD may impose restrictions on BS III petrol and BS 

IV diesel LMVs (4 wheelers). 

 

Moreover, the Commission appeals to the citizens of NCR to cooperate in implementing 

GRAP and follow the steps mentioned in the Citizen Charter under GRAP. Citizens are 

advised to: 

 Choose a cleaner commute - share a ride to work or use public transport or walk or 

cycle. 

 People, whose positions allow working from home, may work from home.  

 Do not use coal and wood for heating purpose. 

 Individual house owners may provide electric heaters (during winters) to security 

staff to avoid open burning. 

 Combine errands and reduce trips. Walk to errands wherever possible. 

 

Various agencies responsible for implementing measures under GRAP and Pollution 

Control Boards (PCBs) of NCR and DPCC have also been advised to ensure strict 

implementation of actions under Stage III and reinforce actions under Stage I and Stage 

II of the GRAP during this period. 

 

Further, the Commission is closely watching the situation and will review the air quality 

scenario accordingly. The revised schedule of the GRAP is available on the Commission’s 

official website and can be accessed via caqm.nic.in  

 

***** 
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Annexure-IV

*tl^tlrlur*r}ntJ.

Frqm

t:.

l.lemo No,.

SubJectr-

l{atlanal Green Trlbunal, New behl}

In rsference of memo no. 4g3t-36-G det$ a3/tl/r022, compltonce report
attarhed for further neces ary acfion please.

Dated

.{*

Endst. }4C6/AE-III-Enf/20321,

A cnpy of above ls forwarded to the followlngs for lnformatlon and necessary action"
1. lolnt Comrnisslpner-IlI, l.tuniclpal Cnrporatlon, GurugrEm.

*{d -Asslstant Englneer- (Enf.lll )
Munlcipal Corporation
6urugram

s\frffi

Asslstant Englneer-(Enf-IIl )
l''lunlclpal Corporntlon
GurugrumJ

Dy. Conseivator of Forest
Gurugraml

f'lCC/ \te oated ,,rr lrr.l ?,cl?*L

0A No. 1l "!lll$3 
as "$onya 6hnsh Vs, State uf Haryana & Ors. And OA No. tB of

ffi rnmunlty crntre, Sstor*{l, 6utugnm'11100{ {tlaryanr}

$lebrltel urr,rw.tnt{,Sov,ln, fmallt Eelanql3dernl&g$& Toll free Ho'1s0080181?

$canned with Carn$c*nner
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Annexure-V

'Iel-012,M010488,

@ e. couurnY mANNINc, I{AIIYANn
Scctor-l4, I-IUDA COMPLIIX, 3nr nCIO& CURUGI{AM,

To
Divisional Forcst Officer'

CurugPam.

subjcctr The mattcr of sonya Ghosh vs. state of Haryana & ors. llaryati werfare society vs'

union of Indta ors, in o.A. No. (!ry, ?lgll (suo Moto) (M.A. No. ,l86,f,'g, M.A' No'

586f2Otg,M.A. No. tgryz[:lg, M.A. No. 7i,i.trJ74'M.A' No' 75?2A74'M'A' No' 7l1 ru,:, and

' M.A. No.28p015 (M'A' No' sUlshs[

Referencer Minutes of meeting dated 02.11.2 022 ond,in continuation of this office memo no' GN/DTP-

E I 2022 / 736ffi dated 01'1 2' 2022'

' On the subject cited above, it is informed that vide minutes of mceting dated U3'70'2027'

held under the chairmanship of w/Deputy commissioner, Gurugam, the District committee had

submitted its report on the unauthorised shuctures in areas covered by Aravali Notilication dated

OZ.OS.lggZfor Gurugrarr Disbict. In thc report, thc Committec had idcntified a total no of 513 violations

and out of which this office was dirccted to take action against the three no. of cases under its iurisdictions'

Accordingly, this office had exccuted the restoration drive on 29.77-?022 against the said three

illegal/trnauthorized farm houses as informed vide letter under reference.

Further, vide minutes of meeting held on 02.17.2022, a list of 513 cases of violations in

fuavali Notified area has again been communicated to all the concemed Deparhrents i'e'

MCG/MCM/MC Sohna/DTP(E), Gurugram, out of which. a total no. of 9 cases have been identified

which are falling in the jurisd.iction of this office'

Therefore, acting on the same, this office has executed the demolition and sealing drive

against the rest 5 no. of cases on 03.72.2022as per the approved schcdule and exercising the Haryana Act

No.41 of1963.

The combined final action taken report on all the cases menfioned in the subiected matter

and falling in the iurisdiction of this office is as under:-

Details : of Notices
Issued

Enforcement
taken/Rcmarks

Details & Particulars of

unauthorlzed constructions.

Though the access to the

unauthorized

conikuction was only

ttuough water boats,

thereforg Scaling drive

carried out on 29.17.20?2

(Photographs cncloscd).

Show Cause Notice

vide memo no. 1m4

dated ff2;06.20?;0 and

Restoration Orders

vide meuro no. 12129

dated 02.11.2022 under

Scction.l2(2) of the Act

No. 41 of 1963.

Farm House in the revenue estate

of village Rozka Gujjar, Tehsil

Sohna, Gurugram.

Sh. MikaSingh aka

Str" Amrick Singh S/o Sh. Aimer

Singh C/o Kinep lungle, Roika

Guiiar. Add. Chandan Niwasi, B-

!7, VikasPu4 New Delhi,

Khcwat No. 1, Mutation No' 4770

as per the revenue records.

E-mail: dteenf3.quruqram.tcD@qmdl'com,
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Show Cause Nodce

vidc mcmo no. 7A72

datcd 02.06.2020 and

'ltestoration Orders

viie memo no. 12130

dated'a2.fl.20?2 urder

Sectiol 72(21 ot the Act

No. 41,of 1963.

Though ttre aciesffiE;l
unauthoriz,cd \

conshuction was ody I

through water boats,

therefore, Sealing drivc

carried out on 29,17'2022

(PhotograPh enclosad)'

63 Itarm l-Iousc in thc rcvcnue estate

of village ltoz.ka Gujjar, 'l'chsil

Sohna, Gurugram.
Sh. Arun llikas Guha C/o Dream
Island, Roz.ka Guijar Villagc
Sohna, Add. I{. No. 1541,

Chitaranian Park, Near Nchru
Placg Delhi, I(hewat No. \,
Mutation No. 3606 as pcr the
revenuc records.

65 Farm Flouse in the revenue estate
of village Rozka Gujjar, Tehsil
Sohna, Gurugram.
Major Swadesh Yadav C/o Watcr
l3anks, .Rozka Guijar Village,
Sohn+ Add. G-18, Masjid Moth,
GK-e New Delhi -110048,
Khewat No.1, Mutation No.2dg3,
?694, 2695, 2696, 2697, 2688 as per
the revenue records.

Show Cause

vide memo no. 13480

dated 25.\1.2A2 and

Restoration Orders

vide memo no. 13777

daM 02.12.2022 under

Section l2(2) of the Act

No.41 of1953.

Demolition drive was

carried out on W.12.2022,

wherein 4 no: of

struchrm & 400 mtrs.

ryg boundary wall

were demolished

(Ptrotograph enclosed).

66 Farm House ln the revenue estate

of village Rozka Guijar, Tehsil
Sohna, Gurugram.

Mr. Sandeep Dhull C/o Camp

Caravon, Rozka Guijar Village,
Sohna, Add. 23, Corporate Office
Hauz l0ras village, New Delhi -
110016,, Khewat No. 1 as per the
revenue records.,

Show Cause Notice

vide meuro no. 13481

4ated 25.11.2022., and

nrytor$q4 Orders

vide mquro no. 13718

daH 02.12.2022 under

Section 72(2) of the Act

No..41of 1963.

Deurolitioar drive was

carrietl out on 8.12..N22,

wherein 2 no. of

structures & 300 running

mts. Boundary wall

were demolished

(Plrotograph endosed).

67 Farm House in the revenue estate

of village Rozka Guijar, Tehsil

Sohno Gurugam.
Ms. Sangita Singh C/o Sens Eco -
Adventures, Rozka Grijjar

Village, Sohna, Add. Sangita

Singh C/o Saran Siogh, C-L23 12^a

Floor) Defence Colony, New
Delhi - 77A024, I(hewat No. 1,

Mutation No. 4803, 48O4, 4805 as

per the revenue records.

Show Cause Notice

vide meuro no. 1013

dated 02.06:2020 and

Restoration Orders

vide memo no. 12131

dated 02.tl.Z0ZA under

Section 12 (2) of the Act

No.41 of 1963.

Though the access to thel
unauthorized 

I

construction was 
"dy I

ttuough water boae and 
t

the structure was lying in

dilapidated and

dysfunctional condition.

Though, Sealing drive

was carried out on

29.77.2022 (phorograph

I enclosed)

t

I

Notice
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I

S$" Farm House inthrrcvonuc cstah
of villagc Rozka Gujjar, Tchsil
Sohna, Gurugram,

Col Narcnder Kumar C/o
Mercury l{imalayan lixploration,
Roz,ka Guflar village,. Add.
Mccury HimalayAn Explorations
Ltd. leevan I'ara Butlding,
Parliament Skeet, Ncw Delhi -
110001, Khcwat No. l, Mutation
No. 5033 as per thc revenue
records.

Show Cause Noticc

vlde memo no. 134g4

datcd ?S.LL.ZOZZ and

RestoraHon Orders

vide memo no. 13721

dated 0112.2022 under

SecHon 12(2) of thc Act

No. 41 of 1963.

ocmotirron--?ffi-lG?l

carrlcd out on 8.f2.2022, I

whcncin 2 no. or I

H"';:::;HI
were demolishcd

(Photograph c'nclosed).

70 Iarm House in the revenuc cstate
of village Rozka Gujjar, Tetrsil
Sohna Gurugram.
M/s Sarvan Rcwari Khiri S/o
Captain S.S.S. Khri, Rozka Gujjar,
Add. B-I, Hauz Khas New Delhi,
Khewat No. 1, Mutation No.3817
as per the revenue records.

S-how Cause . Notice

vide memo no. 13483

dated 25.71.2U22 and

RestoraHon Orders

vide memo no. 13720

dated 02.122022 under

Section 12(2\ at the Act

No.41 of1963.

Demolition drive ** 
|

carried out on 8.1L2022,1

wherein 9 no. 
"f I

structures, 2600 rururing 
I

mtrs. BoundarY *O 
I

internal walls & 1700 
|

mtrs. inernal ,o"d I

network were

dmiottuhed (Photogaph

enclosed).

71 Farm House in the revenue estate

of village Roz*a Gujjar, Tetuil
Sohna, Gumgram-
Mr. Bhupinder Kumar Shekri S/o
Madan Lal, Rozka Guijar, Chin

Min Farm, Add. Satwari

Mehrauli, New Delhi, Khewat

No. 1, Mutation No. 4068, 4069,

4070, 4077, 4072 as Per the

revenue records.

Show Cause Notice

vide memo no. 13482

dated ?5.77.2022 and

Restoration Orders

vide memo no. 13719

dated 02.12.2022 under

Se<tion 12(2) of the Act

No.41 of 1963.

Thouglr the access to the

rurauthorized

constmction was only

through water boats,

therefore, Sealing drive

canied out on W.12.2U]l

(Photograph enclosed).

Dd/As above.

fris is in compliance of subjected NGT directions and for informatioo Or"*". {/ .

'. /
A/ DistrictTov
E- F-nf.orcement,

EndshGN/DTP-IlA022/r37tu!3733Dated:03lDecrt2022

A copy of the above is forwardcd to the following for information, please:-

1. Director Gencral, Town & Counby Planning, Haryana, Chandigarh.

2. Deputy Commissioner, Gurugram.

3. Senior Town Planner. E&V, H.Q', Haryana, Chandigarh.

4, Senior Town Plarmer, Gurugram Circle, Gurugram.

DistrictT,
Enforcement,113
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I D - tlfoft d 2(d-g m a i l. c o m
,nt qnn trs, Tq-$-6 nq

*-qT d,

ft6rq ln the matter of Sonya Ghosh & Anr. V/s State of Haryana & Ors. And

Haryali Welfare Society Vs Union of lndia & Ors in OA No. 04/2013

(Suo Moto)

sqttf,d frqq d qrtiq fr sTTqdT cil-flra mwrqr waT t fu qTqftq

,I
gqofrof,g a\-d gpt, 'q1ftd sTtqI fd{lfi 26.8.2020 4\'rq-5mr ti fuN ?ht r1_{

Action Taken Report qyt tnrffi Istrd o1Tqef eilr;rft iffi t( ffi rnrfr t t

qE GlTq-fr\ qE-{Tai qq &Iqeq6 orffi tq }ts-o B t

Sf,rqlsqt-ffi I

6qiEn 8S?

5q q{,Tt{fffr,
(o gRo, {sr;m t

' ,1,

7*/a - {"4t

gq {]qerct,

'.-tI
r. .l

!,,1 :
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ACTIOI{ TAKEN REPORT IN COMPLIATT9E_ OT' , OBDER
pATEp 26.08.20A) pASSEp By HON'BI,E_. NATIQI{AI,
GREEN L II\I O^ ilto- o4 I2013 AS SOIfYAA t

GHOSH 1/S rE OT' }I,AITYANA AI{T' OR AND O.A Ii[O.
28J2O15, HARyALT .,WETFARE SOCIpTY VS UOr &Sq
OTHERS

1. The Honble National Green Tribunal passed an order on
26.08.2020 in 0.A No. 04/2013 titled as Sonya Ghosh Vs State of
Haryana and ors andO.A No. 28l2015 (Haryali Welfare Society Vs
UOI and others. Theoperative part of the order is as under: -

"7. Learrred Addttional Aduocate General for the state of
Horyana submits that Forest areas siruce been idenffied,
steps are betng taken for restoration bg remouing the

encroachmeruts whictt will requires some furth.er time.

Accordinglg, ute grant further time utith a directton that
prompt q.ction be taken for enforcement af law and furth.er
status report as on 31.01.2021 mag be filed before the nert
date bg E-Mati at judiciat-ngt@ou.iru in preferablg wtth the

form of searchabte PDF/ocR support PDF and not in the

form of image/ PDF,'

2. It is submitted that as per direction of the Hon'ble National

Green Tribunal ord"er dated 26,05.2020, Forest Department took

action against the violators in the area notified under section 4

&/or 5 of PunjabLand Preservation Act 1900. It is submitted that

the process of removal of illegal structures/violations from areas

closed under section 4 &,lor 5 was initiated, however, while

taking action it caJrre to the notice that the Honble supreme

court has ordered status quo with respect to various structures

falling in the notified area. That more than 6600 jhuggis from

about 150 acres of land has been removed by Municipal

Corporation Faridabad. Boundary walls and structures of 10

farmhauses/marriage places have been demolished comprising

area of around 65 acres. Meanwhile violators/illegal structure

owners approached Honble Supreme Court'

3. The Hon'ble Supreme Court after hearing the arguments was

pleased to direct the State of Haryana to file an affidavit to clearly

"tu.t" 
about the factual basis as to how the area has been first

nottfied. as forest area, be it und.er Union enactment or the State

enactment, as the case may be, and also related matters which

caflbe taken into account for answering the controversy in issue.

Th" r"t"uarfi part of the order dated 05.10.2021 notes as under:116



"We call uporl the State of Haryana to file affidauit of
autlwriz,ed official to cleafly state about the fachnl basis as
to how th"e qrea has been first notified as forest area, be it
under Union enactment or the State enactment, as the case

mag be, and. also related matters uhich cart be taken into
account for answering the controuersg in issue."

4. That the Hontle Supreme Court on 21.07.2022 pronounced
the judgment in the Civil Appeal No. LA29412O13 titled as

"Narinder Singh& Ors. v. State of Haryana & Ors.' and in
the operative part of the said judgment issued the directions $

as under: -

"64. T?uts, we hold. that the tands couered bg the speaal

ord.ers issued under sechon 4 of PLPA haue all the

trappings of forest lands utithin the m.eaning of section 2 of
the L980 Forest Act and, therefore, the state Gouernment or

competent authontg cannot permit ifs use for non-forest

actiuities without the pior approual of tyLe central

Gouernment with effect from 2*noctober 1980. Har
permission af the Central Gouernment is the quintessence to

allow ang change of user of forest or so to sag deemed

forest land. we maa add here that euen during the

subsistence af the special orders under section 4 of PLPA,

wtth the approual of the central Gouernment, the state or a

competertt authontg can grant permission for non-forest

use. If such non-forest use is permitted in accordance uith
section 2 of the 19BO Forest Act, to that extent, the

restrictions tmposed bg the special orders under Section 4

of PLPA witt not apptg in uiew of the language used in ttw

opening part of section 2 of the 1980 Forest Act. we also

ioAp that ontg because there is a notificationissuedunder

sectton 3 of PLPA, the land, tahichis subject matter of suctt

notification, will not ipso facto become a forest land within

the meaning of the 1980 Forest Act'

65. Therefore, the lands couered bg tlrc special orders

dated 18th August L992 issued under section 4 of PLPA

witt be gouerned bg the orders passed bg this Court iru the

Petition for Special Leaue to Appeal (Ciutl) Nos.7220-7221 of
20L7. Hence, alt the cancerned" authorittes shall take action
to remoue the remaining illegal structures standing on land
couered bg the special orders and used for non-farest
actiutties on the said lands erected afier 2\th Actober 1 980,
without prtor approual of the Central Gouernment, and
further to restore sfafus quo ante including to undertake
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ref*restatian/ *ffarestatiort ptogremmes in rigltt e''tmest" A'*

far as t?w tand" mu*'*d bg speaal ord*rs under Secti*n 5

are corucer*ed, w€ rrre not making crn1 adludieatian'

T'lwrefore, th.e'authonties rl;ill haue ti deaae the status af

t?w londs couered' bg t?w said arders under Secfion 5 nn

66, To auoid aW preiudrce to the affected persons' u/a

directthatbeforetheoctionafremoualaftlwillegal
strucfires andlor action of stoppt"g ::"-f:rest 

actiwfies is

taken in respect of the tands ioi*rua by the specioi orders

datedlnthAugustlggz****AunderSecfion4ofPLPA'
the cancerned. untp*tent autharitg shatt afford' an

opportunitg af being t'so'a & the afpcted persons and

conclude such proceedings firuatly n?,t later tharu three

mor*?x frorrt tod'ag unA ioAm* compliance report in that

regard withi* t?w' s*mr ttme'

5. The Honble Sr:'prem1 -?:** vide it' judger'nent dated

2t.o7.2a22, da*pased of YI{'tJil"" lq*n) Nou' 1008 and

1031 of 2o2r, il'il Apped N;-. ioz't of 20is' a+s+ of 2oL4 
'

8L7g or 20t6;;'ii?ft0 .r icra in above terms an'd further

modi{ied the irnpugned "ra*r 

-paosed by National Green

ccrse to cs.se basis'

Tribunal

time-

T.Thatirrcomplianceoft}reabovesaiddirectionsoftheHon'ble
Suprerne Court' the cg13erned Departments of State of

Haryana t'""Iuft* tne fo}gynng actions so far: -
(4 Ttrat ;;;;;; and Wildlife Department' Government

of 
"'O";""i*'"a 

ara order dated L4 'A9 '2A22

constituting a comraittee headed by Deputy

c"*ilJ"ier as chairman and four other members

a.smentionedirrPara(''}of'r,:-*Tgordertoverifythe
orr.otluo dzed, structures identifi ed by Divisional Forest

Officer in four villages namely Lakarpur Ktrori, Mewla
Mahar4ipur, Anangpur and Ankhir covered. under the
Notilications dated 18e August L992. The Committee
is veri{ying the unauthorized strucfures with the aid of
drorre and satellite imagery. During the verification

--Y{

i

6.ThattheHonbleCourthasdirectedt}ratbeforetheactionof
removal of the iliegal **"irr"s andlor -action 

of stopping

non_fore** **Jri.i*J i" t*x*;;;.-p elt arthe lands covered

bythe"p""iJ'*A*t*datei;i}A;g*st'Lgg2issuedunder
Section 4 "f 

p"*i"U L'nA 
-pt"*tit'*qo1 Act' 1900' the

concerrred cornpetent ar'rth$f i;h'[ dt11 an opporemiLy of

being f'**i*tl- tf'" a\ectei persons and conclude such

proceedil.g*.n,i*liy-,,ot later tt,u, t}rree morrths from today

arrd, submrt compliance report in that regard within the same

1,

2
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(ii)

orga.nisations have already submitted their proposal to
the Govt. of India or the Govt. of Haryana for diversion
of land under the Forest (Conservation) Act, 1980.

(iii) Simultaneously, the process of issuance of notice
under Section 20 of PLPA, 1900 read with Section 66,
35, 52 & 77 of the Indian Forest Act, 1927 read with
Section 2 of the Forest Conservation Act, 1980 to the
violators has also been initiated by the Deputy
Conservator of Forest. In the said Notice, it is
specifically mentioned thal'gou are here bg afforded
an opporfunitg to remoue all unauthoised structures
and stop all non-forest actiuities from gour land'. 729
notices have been served to the persons holding
unauthorised structures.

(iv) The objections/replies received from the noticees in
response to notices so issued will be examined and
decided by the aJoresaid Committee constituted vide
order dated 14 September 2022 after affording an
opportunity of hearing. Thereafter, ttre unauthorised
structures will be removed.

(v) Besides,65 entities have applied for regularization of
their unauthorized structures by way of applications
under section-2 of the Forest (Conservation) Act, 1980.

8. In compliance of direction dated 26.08.2020 of this Honble
Tribunal and Order dated21.07.2022 of the Hon'ble Supreme
Court, details of violations removed from the villages Ankhir,
Mewla and LakkarPur are as follow: -

729 locations containing 6793 structures has beenidentified. The said order contains the procedure to befollowed by the Committee.
The above said Committee has been further authorised
f ,:-1ry the claims submitted Uy r"y p"..""?asencyln response to the notice received- fo, removal ofunauthorized structures constructed within the area
covered under notification of Section 4 of punjab Land
Preservation Act, 1900.Further, this Commlttee wilt
also list out the cases in which some of the

Name of
Village

S.No. Area Details of the
violation / encroachment

land where
has been

removed rox.Acres
1 150 acres

Ankhir2 42 Acres

ur
Mewla
Ma-hra

oJ 2 1 Acres

It is submitted that the process of

"r"r*h-"rrt 
on lands 

"ro-*o urrj'", 
-i"Jt; 

-t"fi11", lipLpA,lgOO in ownership of Govemment is unOertat<eri #.-<?/.r
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Municipal Corporation Faridabad details of which is given as
under: -

Sr No. Village Name Area details
land(acres) approx..

of

1 Badkhal 1 1 acres
2. Gothda

Mohtabad
lacre

3 Pali 3 acres

It is submitted that all endeavours a-re being made to
carrying out the implementation of the direction of this
Honble Court earnestly Government of Haryana.

)
Deputy
Faridabad

l---'?

of Forests,
Faridabad

k1

i

I

I

I

I
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